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Meta agrees to report CSAM

directly to Indian authorities

Until Now, It Routed Such Reports Through US-Based Agency

Times News NETWORK

New Delhi: Meta will report
child-safety matters directly
to India’s national cybercrime
portal, the company said,
amid mounting govt scrutiny
over allegations that paid ad-
vertisements linked to child
sexual abusematerial (CSAM)
appeared on Instagram.

Until now, Meta primarily
routed child-safety reports
through the US-based Natio-
nal Center for Missing and Ex-
ploited Children. The commit-
ment will establish a direct re-
porting route to National Cy-
ber Crime Reporting Portal,
managed by Indian Cyber Cri-
me Coordination Centre (14C)
under the home ministry.

Govt described the deci-
sion as a first step, stressing
that “muchmore” neededtobe
done. “Online safety of child-

ren is a fundamental principle
for any social media platform
to operate in India and it is
non-negotiable,” officials said.
A Meta spokesperson sa-
id it would report child safe-
ty matters directly to the cy-
bercrime portal managed by
I14C “to collectively streng-
then our efforts to combat
this harm”, adding that the
company would work with
govt to ensure perpetrators
were held accountable.
Thecommitmentdoesnot
conclude National Commis-
sion for Protection of Child
Rights’ inquiry. Meta India’s
managing director and co-
untry head is expected to
appear personally before the
commission Wednesday.
Senior Meta executives
appeared on Sept 9 but cited
urgent reasons for the India
head’s absence, according to

rStock

Meta's commitment does not
conclude NCPCR's inquiry. Meta
India’s managing director and
country head is expected to appear
before the panel Wednesday

officials. The commission
insisted on his personal ap-
pearance and fixed a second
hearingfor 3pmon Sept16.
NCPCR tooksuomotucog-
nisanceonJuly3of aBBCEye
report alleging Instagram

approved advertisements di-
recting users to Telegram
channels where child sexual
abuse material was sold.
NHRC asked Delhi Police
to examine compliance with
mandatory reporting obliga-
tionsunder Pocso Act.
Metahassaid ithasdisab-
led around 1.6 lakh accounts
in India for child-safety poli-
cy violations. Govt is also
pressing other platforms to
proactively detect, report
and remove such material.
Details of when direct re-
porting will begin, which inci-
dents Meta will report, and
how quickly it will alertautho-
rities have not been disclosed.
NCPCR has also summo-
nedthe vice-presidentof Cap-
gemini at 4pm Wednesday
over alleged child abuse at a
day care centre operated by
the company in Bengaluru.
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NHRC Starts Online
Internship Programme

Commission (NHRC),

India’s two-week Online
Short-Term Internship -
Programme (OSTI) for university
students in September 2026 '
began at Manav Adhikar

Bhawan, New Delhi.
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Meta agrees to report CSAM

directly to Indian authorities

Until Now, It Routed Such Reports Through US-Based Agency

Times News NETWORK

New Delhi: Meta will report
child-safety matters directly
to India’s national cybercrime
portal, the company said,
amid mounting govt scrutiny
over allegations that paid ad-
vertisements linked to child
sexual abusematerial (CSAM)
appeared on Instagram.

Until now, Meta primarily
routed child-safety reports
through the US-based Natio-
nal Center for Missing and Ex-
ploited Children. The commit-
ment will establish a direct re-
porting route to National Cy-
ber Crime Reporting Portal,
managed by Indian Cyber Cri-
me Coordination Centre (14C)
under the home ministry.

Govt described the deci-
sion as a first step, stressing
that “muchmore” neededtobe
done. “Online safety of child-

ren is a fundamental principle
for any social media platform
to operate in India and it is
non-negotiable,” officials said.
A Meta spokesperson sa-
id it would report child safe-
ty matters directly to the cy-
bercrime portal managed by
I14C “to collectively streng-
then our efforts to combat
this harm”, adding that the
company would work with
govt to ensure perpetrators
were held accountable.
Thecommitmentdoesnot
conclude National Commis-
sion for Protection of Child
Rights’ inquiry. Meta India’s
managing director and co-
untry head is expected to
appear personally before the
commission Wednesday.
Senior Meta executives
appeared on Sept 9 but cited
urgent reasons for the India
head’s absence, according to

rStock

Meta's commitment does not
conclude NCPCR's inquiry. Meta
India’s managing director and
country head is expected to appear
before the panel Wednesday

officials. The commission
insisted on his personal ap-
pearance and fixed a second
hearingfor 3pmon Sept16.
NCPCR tooksuomotucog-
nisanceonJuly3of aBBCEye
report alleging Instagram

approved advertisements di-
recting users to Telegram
channels where child sexual
abuse material was sold.
NHRC asked Delhi Police
to examine compliance with
mandatory reporting obliga-
tionsunder Pocso Act.
Metahassaid ithasdisab-
led around 1.6 lakh accounts
in India for child-safety poli-
cy violations. Govt is also
pressing other platforms to
proactively detect, report
and remove such material.
Details of when direct re-
porting will begin, which inci-
dents Meta will report, and
how quickly it will alertautho-
rities have not been disclosed.
NCPCR has also summo-
nedthe vice-presidentof Cap-
gemini at 4pm Wednesday
over alleged child abuse at a
day care centre operated by
the company in Bengaluru.
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Case not handled
professionally: NGHRC

Bhopal: The Sagar police have
failed to take the statements of vic-
tims’ families and those who had lost
lives in Banda spurious liquor case,
said National Human Rights Com-
mission (NHRC) member Priyank
Kanoongo on Tuesday. The team
met the families of the victims ad-
mitted to Bundelkhand medical col-
lege hospital in Sagar on Tuesday.
He said that the investigation should
be conducted by the special team
because the Sagar police failed to act
on the primary investigation find-
ings. He added that the family
members told him that those in-
volved in the case roamed freely
and were not named in the FIR.
Speaking to reporters Kanoongo
said, "This incident is extremely un-
fortunate. Many people were in-
jured. In such a situation, the police
have a huge responsibility.”
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NHRC team meets families
of hooch victims in Sagar

SAGAR, Sept 15 (PTI)

ATEAM fromtheNational Human
Rights Commission (NHRC) on
Tuesdaymet the families of the vic-
timsofthe spuriousliquortragedy
inSagar districtand directed police
to take strict action in the matter.

The team asked the police to
immediatelyrecord the statements
ofthevictims'kinassome ofthem
claimed thatithad notbeendone
yet, NHRC member Priyank
Kanoongo said.

At least 20 people have died so
far due to the alleged consump-
tion of spurious liquor in Banda
tehsil, and several others are under-
going treatment at the
Bundelkhand Medical College
hospital,some ofthemlosingtheir

A team from NHRC
met the families of the
victims of the
spurious liquor
tragedy in Sagar and
directed police to take
strict action

eyesight. Police have so far arrest-
ed 19ofthe30accusedinthis case.
The main accused, Manish Lodhi
alias Yashwant Rajput, is still
absconding.

The NHRC team, led by
Kanoongo, met the families in
Jagthar and Ghugar villages.
Speaking to reporters later,
Kanoongo said that the victims'
relatives informed him that even

after several days, the police had
not recorded their statements.
“Thisincident is extremely unfor-
tunate. Many people wereinjured.
Insuchasituation, the policehave
ahugeresponsibility. Alllegal pro-
visionsmust be followed. We have
instructed the police to immedi-
atelyrecordtheirstatements....The
familiesallege thatthepolice have
neither taken statements of the
local liquor suppliers nor taken
any action,” he said.

He also requested the police to
list all liquor agents in the district
andtakestrictactionagainstthem,
Kanoongo added. The NHRC
member also expressed surprise
that the liquor that resulted in
deaths had been sourced from
Government-permitted shops.
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Meta to report child safety cases to Indian law enforcement
By News Karnataka 15 September 2026 2:09 pm

New Delhi : Meta has agreed to report matters involving child safety to Indian law enforcement agencies,
government sources said, in a move described as an important step towards strengthening safeguards for
children online. The development comes amid increased scrutiny of social media platforms over the circulation
and promotion of harmful content involving minors.

The Centre has reiterated that the online safety of children is non-negotiable and warned that platforms failing to
adequately protect children could face strict action.

The decision follows recent interventions by Indian authorities, including a summons issued by the National
Commission for Protection of Child Rights (NCPCR) on September 9 and a probe by the National Human Rights
Commission (NHRC) into concerns surrounding Instagram advertisements highlighted in a BBC Eye investigation.

Meta agrees to strengthen reporting mechanism
Meta, which operates platforms including Instagram and Facebook, has agreed to report child safety matters to
Indian law enforcement agencies, according to government sources.

The move is expected to strengthen cooperation between technology companies and authorities when potentially
illegal or harmful material involving children is detected.

Reporting such cases to law enforcement can help authorities investigate suspected offences and identify
individuals or networks involved in the creation, distribution or promotion of abusive material.

The development also signals increasing pressure on large technology platforms to take greater responsibility for
the safety of minors using their services.

Government says children’s online safety is non-negotiable
The Centre has made clear that protecting children online remains a priority.

Government sources said online safety of children is non-negotiable and that platforms are expected to take
effective measures to prevent minors from being exposed to harmful material.

The government has also indicated that strict action could be taken against platforms that fail to fulfil their
responsibilities.

The approach reflects growing concerns over the risks children face on social media and other digital platforms,
including exposure to sexually exploitative material, inappropriate advertising, harmful interactions and other
forms of online abuse.
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NCPCR summons Meta
The latest development follows action by the NCPCR earlier this month.

The child rights body summoned Meta on September 9 in connection with concerns relating to child safety on its
platforms.

The intervention came after allegations and reports raised questions about whether harmful content and
advertisements targeting or involving minors were being adequately detected and removed.

The commission’s involvement underlines the growing role of India’s child protection institutions in scrutinising
how technology platforms handle risks faced by young users.

NHRC examining concerns raised by BBC Eye report
The issue also reached the National Human Rights Commission following concerns highlighted by a BBC Eye
report.

The report raised questions about advertisements appearing on Instagram and their connection with content
involving children.

The NHRC initiated an examination of the matter, adding another layer of official scrutiny to the practices of online
platforms.

The developments have intensified calls for stronger systems to identify potentially abusive content and ensure
that information is passed to authorities when criminal activity may be involved.

Centre engaging with technology platforms
The government has said it continues to engage with technology platforms to proactively remove harmful
content.

The approach involves cooperation between the government and online services rather than relying only on
action after harmful material has already spread.

Authorities are increasingly seeking stronger mechanisms through which platforms can detect problematic
content, remove it quickly and provide relevant information to investigative agencies where required.

Such cooperation is particularly important in cases involving children, where harmful material can cause lasting
damage and may be rapidly reproduced or circulated online.

Social media brings new child safety challenges
The rapid growth of social media has created new challenges for parents, schools, regulators and technology
companies.

Children increasingly use platforms for communication, entertainment, education and social interaction. At the
same time, the same services can expose young users to material and individuals they may not be equipped to
recognise as dangerous.

Child safety experts have repeatedly stressed the importance of age-appropriate safequards, effective moderation
and mechanisms for reporting abuse.

Platforms also face the difficult task of balancing user privacy with the need to respond when there are
indications of serious offences.

The government’s latest position indicates that it expects platforms to give particular priority to cases involving
minors.



Reporting can support investigations
The agreement to report child safety cases to law enforcement could be significant because platform-level
moderation and criminal investigation serve different purposes.

A platform may remove content that violates its policies, but removal alone does not necessarily identify the
person responsible or prevent similar material from appearing elsewhere.

Where a case involves suspected criminal activity, law enforcement agencies may need additional information to
investigate and take action.

A stronger reporting process could therefore help bridge the gap between content moderation and criminal
enforcement.

It could also assist authorities in identifying patterns of abuse and networks operating across digital platforms.

Platforms face growing regulatory scrutiny
Meta is among the world's largest social media companies, and its platforms have millions of users in India.

The latest development comes at a time when governments worldwide are examining how technology companies
protect children.

Regulators and child rights organisations have increasingly questioned whether existing safeqguards are sufficient
as children spend more time online.

Issues such as age verification, recommendation algorithms, targeted advertising, parental controls and the rapid
removal of harmful content have become central to the wider debate.

For India, the latest action represents another step towards making technology platforms more accountable for
risks faced by children.

Centre signals stronger action
The government’s warning that platforms failing to protect children could face strict action adds significance to
Meta's decision.

While proactive removal of harmful content remains important, authorities are also emphasising the need for
platforms to cooperate with investigations.

The Centre's continued engagement with technology companies suggests that it is seeking a more coordinated
approach involving government agencies, platforms and child protection bodies.

Such cooperation could become increasingly important as harmful content evolves and offenders find new ways
to exploit digital services.

A step towards safer digital spaces
Meta's agreement to report child safety-related cases to Indian law enforcement is being viewed as an initial step
rather than a complete solution.

Effective child protection online will require sustained cooperation, faster detection of harmful material, stronger
reporting mechanisms and appropriate action against those responsible.

Parents and guardians also remain important in helping children navigate digital platforms safely, but the
government has made clear that responsibility cannot rest with families alone.

Technology companies that operate large digital platforms are expected to build safeguards into their services
and respond responsibly when serious risks emerge.



The Centre's latest position sends a clear message that the protection of children online will remain a major

priority. As India continues to engage with technology platforms, the focus is likely to remain on ensuring that

harmful content is removed promptly and that serious child safety cases reach the appropriate law enforcement
authorities.
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Meta Says 'Protecting Children Is Priority' After Agreeing to Report Child Safety Matters to I4C Portal

The Indian Cybercrime Coordination Centre (14C), under the Ministry of Home Affairs, works towards
strengthening the country’s response to cybercrime through coordination among law enforcement agencies,
capacity building and technology-driven solutions.

Asian News International India News
Updated 15 September 2026 at 13:18 IST

New Delhi: Tech giant Meta will now report child safety-related matters directly to the Cybercrime portal managed
by the Indian Cybercrime Coordination Centre (14C), a Meta spokesperson said on Tuesday, as the company
reiterated its commitment to tackling online child exploitation and related crimes.

"Protecting children on our platforms is a priority for us, and we're committed to working with the government to
ensure that the perpetrators of these crimes are held responsible," the Meta spokesperson said. "To collectively
strengthen our efforts to combat this harm, Meta will now report child safety matters directly to the Cybercrime
portal managed by the Indian Cybercrime Coordination Centre (I14C)," the spokesperson added.

The move comes as part of Meta's efforts to strengthen coordination with Indian authorities in addressing
concerns related to child safety and online crimes. Meta operates several major social media platforms, including
WhatsApp, Facebook and Instagram, where it has implemented measures aimed at detecting and preventing
harmful content involving children.

The Indian Cybercrime Coordination Centre (14C), under the Ministry of Home Affairs, works towards
strengthening the country’s response to cybercrime through coordination among law enforcement agencies,
capacity building and technology-driven solutions. The development comes as the government continues to focus
on improving accountability of digital platforms and ensuring that online intermediaries take adequate measures
to prevent the spread of harmful content, especially content affecting children.

Amid the Centre's continued engagement with online platforms to curb harmful content, Government sources
said ensuring the online safety of children is a fundamental requirement for any social media platform operating
in India and is "non-negotiable". "Online safety of children is a fundamental principle for any social media
platform to operate in India, and it is non-negotiable," the sources said.

Earlier, Representatives of Meta India arrived at the office of the National Commission for Protection of Child
Rights (NCPCR) on September 9 after the child rights body summoned the company's Managing Director and
Head of Meta India in connection with an inquiry into alleged advertisements related to Child Sexual Exploitation
and Abuse Material (CSEAM).

The NCPCR had taken suo motu cognisance of a media report published by BBC Eye regarding alleged
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advertisements on Meta-owned platforms and issued a notice to Meta Platforms, Inc. on July 3, 2026, seeking an
explanation over the allegations. Meta submitted its response to the Commission a week after the notice was
issued.

The National Human Rights Commission (NHRC) had earlier directed the Delhi Police to conduct a comprehensive
probe into allegations that paid advertisements on Meta-owned Instagram promoted Child Sexual Abuse Material
(CSAM) in India. The NHRC also directed the police to examine whether the technology company and other
concerned entities complied with mandatory reporting obligations under the Protection of Children from Sexual
Offences (POCSO) Act.
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Meta agrees to direct child safety cases to law enforcement agencies in India

The development comes amid government scrutiny of online child safety and investigations into alleged child
sexual abuse material-related advertisements on Meta platforms

BestMedialnfo Bureau
15 Sep 2026 10:26 IST

New Delhi: Meta has agreed to report child safety-related matters, including cases involving child sexual abuse, to
the appropriate law enforcement agencies in India, according to news reports citing government sources.

The government has been engaging with social media platforms over harmful content and child safety, with
officials maintaining that protecting children online is a non-negotiable requirement for platforms operating in
the country.

According to the reports, the government considers Meta's decision an initial step towards strengthening
safeguards for children on digital platforms, while indicating that further measures will be required.

The Centre is also engaging with other social media companies to improve the proactive identification and
removal of harmful content. Platforms that fail to take adequate steps to protect children could face action, the
reports said.

The development follows increased regulatory scrutiny of Meta in India.
Representatives of Meta India appeared before the National Commission for Protection of Child Rights (NCPCR)
on September 9 after the child rights body summoned the company's leadership in connection with an inquiry

into alleged advertisements linked to Child Sexual Exploitation and Abuse Material (CSEAM).

The NCPCR had earlier taken suo motu cognisance of a BBC Eye report concerning alleged advertisements on
Meta-owned platforms and sought an explanation from Meta Platforms.

Separately, the National Human Rights Commission (NHRC) directed Delhi Police to investigate allegations that
paid advertisements on Instagram promoted Child Sexual Abuse Material (CSAM) in India.

The NHRC also asked the police to examine whether Meta and other entities concerned had complied with
mandatory reporting obligations under the Protection of Children from Sexual Offences (POCSO) Act.
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Meta says “protecting children is priority” after agreeing to report child safety matters to I4C portal
15/09/26 | 2:42 pm |

Tech giant Meta will now report child safety-related matters directly to the cybercrime portal managed by the
Indian Cybercrime Coordination Centre (I4C), a Meta spokesperson said on Tuesday, as the company reiterated its
commitment to tackling online child exploitation and related crimes.

“Protecting children on our platforms is a priority for us, and we're committed to working with the government to
ensure that the perpetrators of these crimes are held responsible,” the Meta spokesperson said.

“To collectively strengthen our efforts to combat this harm, Meta will now report child safety matters directly to
the Cybercrime portal managed by the Indian Cybercrime Coordination Centre (14C),” the spokesperson added.

The move comes as part of Meta's efforts to strengthen coordination with Indian authorities in addressing
concerns related to child safety and online crimes.

Meta operates several major social media platforms, including WhatsApp, Facebook and Instagram, where it has
implemented measures aimed at detecting and preventing harmful content involving children.

The Indian Cybercrime Coordination Centre (I4C), under the Ministry of Home Affairs, works towards
strengthening the country’s response to cybercrime through coordination among law enforcement agencies,
capacity building and technology-driven solutions.

The development comes as the government continues to focus on improving accountability of digital platforms
and ensuring that online intermediaries take adequate measures to prevent the spread of harmful content,
especially content affecting children.

Earlier, on September 9, Representatives of Meta India arrived at the office of the National Commission for
Protection of Child Rights (NCPCR) after the child rights body summoned the company's Managing Director and
Head of Meta India in connection with an inquiry into alleged advertisements related to Child Sexual Exploitation
and Abuse Material (CSEAM).

Meta submitted its response to the Commission a week after the notice was issued.

The National Human Rights Commission (NHRC) had earlier directed the Delhi Police to conduct a comprehensive
probe into allegations that paid advertisements on Meta-owned Instagram promoted Child Sexual Abuse Material
(CSAM) in India.

The NHRC also directed the police to examine whether the technology company and other concerned entities
complied with mandatory reporting obligations under the Protection of Children from Sexual Offences (POCSO)
Act.


https://ddnews.gov.in/en/meta-says-protecting-children-is-priority-after-agreeing-to-report-child-safety-matters-to-i4c-portal/
https://ddnews.gov.in/en/meta-says-protecting-children-is-priority-after-agreeing-to-report-child-safety-matters-to-i4c-portal/

-ANI



§

i Deccan Chronicle, Online News, 16/09/2026

Source: https://www.deccanchronicle.com/nation/sagar-hooch-tragedy-
sparks-dry-law-demand-in-mp-uma-calls-for-vandalism-1987647

Sagar Hooch Tragedy Sparks Dry Law Demand in MP; Uma Calls for Vandalism
Rabindra Nath Choudhury 15 September 2026 8:03 PM

A team of National Human Rights Commission (NHRC) on Wednesday visited the villages affected by liquor
tragedy and interacted with the family members of the victims.

Bhopal: The Sagar hooch tragedy, which claimed over two dozen lives, has threatened to revive the demand for
total prohibition in Madhya Pradesh, with former chief minister and senior BJP leader Uma Bharti backing the
recent vandalism by a women-led mob at some places in the state. She said that an anti-liquor campaign of such
nature can alone lead to an alcohol-free Madhya Pradesh, and declared that she would soon visit the areas, where
women-led protests pulled down liquor shops, to honour the activists.

“This is the only language (vandalism of alcohol shops) of an effective anti-liquor campaign”, she said. Ms. Bharti,
who held a closed-door-meeting with chief minister Mohan Yadav at her official residence here, said that the
women force can alone help make the state alcohol free since they are the first victim in a family when the male
member turns drunkard. She held the elected representatives from sarpanch to MLA to MP of the area
accountable for the local manufacture and sale of spurious liquor.

Referring to the Sagar liquor tragedy, she said that the local elected representatives should have prior
information about the manufacture and sale of spurious liquor in their area and reported the matter to the police
for action. The elected representatives in the area, where the liquor tragedy took place, should be held
accountable for this. Several villages under Banda police station in Madhya Pradesh’s Sagar district vandalized
many licensed and unlicensed liquor shops after the Sagar hooch tragedy.

Meanwhile, a team of National Human Rights Commission (NHRC) on Wednesday visited the villages affected by
liquor tragedy and interacted with the family members of the victims. Unconfirmed reports say that as many as 28
people died after consuming spurious liquor in Sagar, the official death figure however is put at 16. Ms. Bharti had
unveiled the campaign to close down liquor shops forcibly in the state ahead of the 2023 Assembly polls and
launched the anti-liquor campaign in style by herself vandalizing a liquor shop here.
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NHRC, India’s two-week Online Short-Term Internship Programme in September 2026 begins
By: Odisha Diary Bureau
Date: September 15, 2026

The National Human Rights Commission (NHRC), India’s two-week Online Short-Term Internship Programme
(OSTI) for university students in September 2026 began today at Manav Adhikar Bhawan, New Delhi. NHRC, India
Chairperson, Justice V. Ramasubramanian, inaugurated the programme in the presence of NHRC, India Members,
Justice (Dr) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani, Secretary General Shri Piyush Goyal, Joint
Secretary Smt. Saidingpuii Chhakchhuak and Deputy Secretary Smt. Vineetha Ottapurakkal Kallada. A total of 100
students from diverse academic backgrounds, selected from over 1,000 applicants, are participating in the
programme.

Addressing the interns, Justice V. Ramasubramanian urged them to reflect on the purpose behind joining the
internship to make the best use of its learning opportunities. He said that the programme would achieve its
purpose if the interns learnt to look at society through a human rights lens. Observing that the same news can
have different interpretations, he emphasised the importance of knowledge and awareness which helps in
informed understanding of situations to make meaningful contribution to society.

NHRC, India Member, Justice (Dr.) Bidyut Ranjan Sarangi said that understanding the essence of human rights is
necessary to help the interns in life. He said while the interns possess knowledge, gaining experience is essential
to applying human rights values meaningfully at every stage of life.

NHRC, India Member, Smt. Vijaya Bharathi Sayani emphasised that every individual has the right to live with
dignity. She urged the interns to go beyond the theoretical understanding of law and observe, listen, question,
analyse and act with sensitivity at the grassroots level. Justice, Equality, Liberty and Fraternity, she said, should
become lived values and not remain merely words in the Preamble of the Constitution. She also encouraged the
interns to learn both from law and from people.

NHRC, India Secretary General, Shri Piyush Goyal described human rights as a broad and nuanced domain and
urged the interns to understand its diverse dimensions, work collectively and contribute towards strengthening
human dignity. He wished them a successful and fulfilling internship.

NHRC, India Joint Secretary, Smt. SaidingpuiiChhakchhuak gave an overview of the two-week programme, which
will feature around 30 lectures by 20 eminent speakers, including senior government officials, academicians, civil
society representatives, human rights defenders, NHRC officers, representatives of international institutions and
subject experts. The interns will also undertake virtual visits to places such as police station, Tihar Prison etc. to
understand their functioning and challenges.
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NHRC, India's fifth ITEC Executive capacity-building programme on human rights in partnership with the MEA for
senior functionaries of NHRIs of the Global South, begins in New Delhi
By iednewsdesk September 15, 2026

The fifth Indian Technical and Economic Cooperation (ITEC) Executive Capacity Building Programme on Human
Rights for National Human Rights Institutions (NHRIs) of the Global South, organised by the National Human
Rights Commission (NHRC), India, in partnership with the Ministry of External Affairs (MEA), began in New Delhi
today. StreamHistory Documentaries

About 38 participants from NHRIs of 14 countries of the Global South are participating in the programme. The
participating countries are Algeria, Chile, Ecuador, Ethiopia, Indonesia, Kazakhstan, Kenya, Kyrgyzstan, Malaysia,
Oman, Samoa, South Africa, Tajikistan and Zimbabwe.

Chairperson, NHRC, India Justice V. Ramasubramanian, in his inaugural address highlighted India’s longstanding
and excellent relations with the participating countries. He said that the programme aims to share knowledge and
apply it for the betterment of society. He emphasised that India has a long tradition of promoting and sharing
noble thoughts for achieving the common goal of human welfare.

In this context, he referred to the ancient Indian traditions reflected in the Rigveda and Taittiriya Upanishad of the
Yajurveda. He also referred to the ancient Greek concept known as Xenia, which casts a responsibility on hosts to
respect their guests and on guests to share their knowledge.

The Chairperson acknowledged the various constitutional frameworks for promoting and protecting human
rights in the participating countries. He expressed hope that the participants would find the programme enriching
and meaningful, develop a lasting association with NHRC, India and continue their engagement with the
Commission.

Later, addressing the first session after the inauguration, Justice Ramasubramanian said that shifting social values
in a rapidly changing world are posing serious challenges to human rights. He observed that over the last 100
years, the very concept of family has undergone significant change, to the point that questions are now being
raised about whether the family means only a man and a woman.

He also highlighted third and fourth-generation rights and the challenges posed to human rights by emerging
technologies, including synthetic technology, industrial technology, genome technology and digital technology.
Justice Ramasubramanian noted that questions relating to the right to life after death, the right to be forgotten or
the right to erasure are being discussed both as challenges and as potential advantages for human life.

Referring to the 2025 Global Peace Index of the Sydney-based international think tank, the Institute for Economics
and Peace, the Chairperson said that 78 countries in the world are currently engaged in armed conflicts outside
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their borders. These conflicts resulted in severe consequences for human civilisation and the global economy,
displacing nearly 122 million people as refugees or internally displaced persons and causing an estimated loss of
about 20 trillion dollars to the global economy.

He emphasised that it is in this context that the true meaning and importance of human rights must be
understood. Against this backdrop, he said, platforms such as the ITEC Capacity Building Programme on Human
Rights initiated by NHRC, India, acquire significance. StreamHistory Documentaries

During the inaugural session, NHRC, India Member, Justice (Dr.) Bidyut Ranjan Sarangi emphasised the need to
consider the meaning and purpose of the capacity-building programme carefully. He underscored the importance
of continuing friendship and cooperation, particularly as the international community passes through a critical
period and reiterated the need to sustain the spirit of peace and dialogue.

Welcoming representatives from different countries, he observed that such interactions provide an encouraging
platform for greater understanding and cooperation. He called for collective efforts to work together and do
better for the world, expressing hope for a more peaceful and harmonious future.

NHRC, India Member, Smt. Vijaya Bharathi Sayani invoked the philosophy of Vasudhaiva Kutumbakam - the world
as one family - as the ethos binding the participants together. Highlighting India’s scale and diversity, she noted
that the country, despite its vast population, 22 official languages, diverse religious traditions and varied customs
and festivals across its 28 States and eight Union Territories, remains united and stable through its culture of
pluralism.

She urged respect for differing viewpoints and emphasised the protection of the vulnerable and the dignity of
every individual as enduring civilisational values. She affirmed compassion, accountability and equity as the
guiding principles of the Commission in its role as guardian of the rights of every individual.

NHRC, India Secretary General, Shri Piyush Goyal welcomed the Chairpersons, delegates and representatives of
the 14 NHRIs attending the fifth edition of the programme. He highlighted the steady growth of the ITEC initiative
since its first edition in 2023 and noted that it has continuously evolved based on feedback from previous years to
make it more useful for participating institutions. StreamHistory Documentaries

He highlighted the practical orientation of the programme, comprising lectures, thematic sessions, interactive
discussions, presentations by resource persons, country presentations and field visits. He encouraged delegates
to engage with resource persons and one another, drawing on the experience of institutions operating within
different legal frameworks.

NHRC, India Joint Secretary, Shri Samir Kumar extended a warm welcome to all participants and stated that the
ITEC programme is conceived not merely as capacity building, but as a foundation for friendship, professional
exchange and lasting partnership among NHRIs of the Global South. He emphasised that bringing together
colleagues from different institutional backgrounds provides an opportunity to find common ground and
strengthen one another’s institutions.

In the Vote of Thanks proposed by NHRC, India Joint Secretary, Smt. Saidingpuii Chhakchuak, the support received
from the MEA in organising the programme and the collaborative participation of the delegates were given a
warm acknowledgement.
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Meta Commits to Reporting Child Sexual Abuse Material to Indian Authorities Amid Intense Regulatory Scrutiny

Meta has committed to actively reporting child sexual abuse cases to Indian law enforcement, following an
ultimatum from the NHRC regarding algorithmic accountability.

Streamline Feed Official Sep 15, 2026

Meta Concedes to Law Enforcement Reporting Mandates

In a significant shift in its operational compliance strategy, Meta has agreed to systematically report cases of child
sexual abuse and related safety violations to appropriate Indian law enforcement agencies. Government sources
confirmed the concession on Tuesday, marking a critical breakthrough in the Centre's ongoing engagement with
major social media platforms regarding the proactive regulation of harmful online content.

The technology giant's agreement to coordinate directly with domestic policing infrastructure represents a
departure from standard intermediary protocols, which traditionally rely on user reporting and reactive content
moderation rather than proactive law enforcement escalation. The decision follows weeks of heightened
governmental scrutiny directed specifically at Meta's administrative operations in India, driven by urgent concerns
over child safety on its primary platforms.

The National Human Rights Commission Intervention

The regulatory pressure on Meta escalated significantly following direct intervention by the National Human
Rights Commission (NHRC). The rights body launched a formal inquiry into the alleged circulation, amplification,
and active promotion of Child Sexual Abuse Material (CSAM) through targeted advertisements operating on
Instagram. The investigation fundamentally challenges the assertion that social media platforms function purely
as neutral conduits for user-generated material.

Demanding immediate accountability, the NHRC issued a strict two-week ultimatum to the Ministry of Electronics
and Information Technology (MeitY), the Ministry of Information and Broadcasting (MIB), and the Delhi Police. The
Commission mandated the submission of specific, point-wise reports detailing the precise enforcement actions
taken against the platform and the flow of information secured from other messaging entities, explicitly
prohibiting the submission of generic administrative responses.

Publisher Versus Intermediary Liability

The Meta investigation has triggered a profound legal debate regarding the application of the Information
Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021. The central regulatory question
is whether Meta's operational architecture—specifically its algorithmic recommendation engines and advertising
monetisation systems—strips the company of its safe harbour protections as a mere intermediary.

Under Rules 2(1)(q), 2(1)(s), and 2(1)(u) of the IT Rules, regulators are scrutinising whether Meta's actual functional
role extends into the domain of a publisher or a publisher of online curated content. The inquiry is no longer
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restricted to identifying the individuals who originally upload objectionable content. Instead, it examines the
extent to which the platform's proprietary editorial and publishing algorithms actively participate in the
generation, selection, circulation, and financial monetisation of illegal material.

Algorithmic Amplification and Monetisation

The focus on algorithmic amplification addresses a critical vulnerability in digital child safety. Government
authorities argue that when a platform's automated systems detect engagement on illicit material and
subsequently promote that content to wider audiences to drive advertising revenue, the platform transitions from
a passive host to an active participant in the distribution network.

Meta's agreement to report these cases to law enforcement agencies indicates an acknowledgment of the
platform's responsibility to manage the consequences of its recommendation algorithms. By providing actionable
intelligence to authorities, the company aims to demonstrate compliance with the fundamental principle that the
online safety of minors remains a non-negotiable requirement for maintaining market access in India.

Broader Implications for Digital Governance

The Indian government's successful pressure on Meta establishes a stringent precedent for other digital
platforms operating within the jurisdiction. The enforcement action signals a transition towards aggressive
regulatory oversight, where the state demands total transparency regarding how internal platform systems
govern content visibility. As the Delhi Police compiles its mandated NHRC report, the technology sector faces the
reality that algorithmic opacity can no longer shield corporations from legal liability concerning the distribution of
severe criminal material.
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Cause of death of seven victims in Sagar liquor incident remains inconclusive: NHRC member Kanoongo

By: IANS

On: Tuesday, September 15, 2026 6:52 PM

Sagar, Sep 15 (IANS) The cause of death of seven people in the Sagar spurious liquor tragedy in Madhya Pradesh
remains inconclusive, National Human Rights Commission member Priyank Kanoongo said on Tuesday, calling for
clarity over the casualties in the incident.

Kanoongo visited Sagar district and met the families of the victims.

He later also held a meeting with the district administration and police to gather details about the incident, the
investigation and relief measures.

Kanoongo described the incident as ‘unfortunate’ and said the investigation should follow due legal process.

He also appealed to the people not to politicise the tragedy so that the affected families could receive assistance
and those responsible could be punished.

“Sagar district administration informed that doctors have not yet conclusively confirmed whether the deaths of
these seven individuals were caused by alcohol consumption,” Kanoongo said.

He noted that families of the seven deceased people would receive Rs 2 lakh each as government assistance.

Families of those whose deaths have been conclusively linked to spurious liquor consumption are being given Rs
4 lakh, the NHRC member Kanoongo said, while talking to news reporters in Sagar.

He said the NHRC would urge the administration to ensure that the sanctioned compensation reaches the
affected families within the next two days.

He shared that during his interaction with the aggrieved families, he was told that people are not fully satisfied
with the ongoing investigation.

“The families have complained that the names of suppliers linked to the larger liquor mafia have not been
included in their statements, and no action has been taken. We have also urged the police to identify and take
action against such persons,” Kanoongo said.

The NHRC member said some families had also alleged that several agents involved in selling liquor in different
villages were still absconding, despite arrests in the case.
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The incident came to light earlier this month after several people fell ill following suspected consumption of
spurious liquor in villages in the Banda-Shahgarh area of Sagar district.

Several people were hospitalised and deaths were subsequently reported.

The number of casualties has remained disputed, with different figures emerging during the investigation.
Police have so far identified 33 accused in connection with the case and arrested 18 of them.

The probe is focused on the suspected network involved in supplying and distributing illicit liquor.

-IANS

pd/khz
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NHRC seeks report on Banswara woman's assault by husband, relatives
3 Min read Author : Asianet News Central | ANI
Published : Sep 15 2026, 09:30 PM IST

The NHRC has taken suo motu cognisance of a woman's assault and public humiliation in Banswara, Rajasthan,
seeking a report within two weeks. It also sought an action taken report on the alleged custodial torture of an
activist by Punjab Police.

NHRC takes cognisance of woman's assault in Rajasthan

The National Human Rights Commission (NHRC) on Tuesday took suo motu cognisance of the reported assault
and public humiliation of a woman by her husband and other relatives in Banswara, Rajasthan, the release said. It
issued notices to the Chief Secretary, Government of Rajasthan and the Superintendent of Police, Banswara,
calling for a detailed report on the matter within two weeks.

According to the NHRC, it took suo motu cognisance based on a media report which documented that a woman
was beaten with sticks and paraded semi-nude after forcibly cutting her hair by her husband and other relatives
in Banswara, Rajasthan on September 1. Reportedly, they were accusing her of leaving home with another man.
According to the media report, carried on September 4, the matter came to light after a video of the incident
surfaced on social media. Reportedly, the woman was subjected to cruelty and inhuman treatment in full public
view. The Commission has observed that the contents of the media report, if true, raise serious issues of violation
of the victim’s rights to life and dignity. Additionally, the report is expected to include the status of the
investigation and compensation, if any, paid to the victim.

Commission seeks report on activist's alleged torture in Punjab

Earlier, the National Human Rights Commission (NHRC) took cognisance of a complaint filed by Rajya Sabha MP
Tarun Chugh alleging custodial assault, torture and other human rights violations against anti-drug activist
Mohanijit Singh and his family members by Punjab Police personnel. According to the complaint, Singh, a resident
of Village Sheron in Sunam, Punjab, was protesting against the issue of drug abuse in the state during Punjab
Chief Minister Bhagwant Mann'’s “Lok Milni” programme by displaying a black flag as a mark of protest. He was
later allegedly taken into police custody. The matter was considered by an NHRC Bench headed by Member
Priyank Kanoongo, which directed the Chief Secretary, Director General of Police (DGP), Punjab, Superintendent of
Police (SP), Sangrur, and District Magistrate (DM), Sangrur, to conduct an immediate inquiry and submit a point-
wise Action Taken Report (ATR) within two weeks. The NHRC further sought the First Information Report (FIR),
custody records, details of all police personnel involved in the detention and interrogation, and a report on
allegations related to the treatment of Mohanijit Singh's family members. (ANI)
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Sagar Spurious Liquor Tragedy: NHRC Team Meets Families Of Victims In Sagar After 20 Die & Over 100
Hospitalised

An NHRC team met families of victims of the Sagar spurious liquor tragedy and directed police to record their
statements immediately. At least 20 people have died and several remain hospitalised, with some losing their
eyesight. Police have arrested 19 of 30 accused, while main accused Manish Lodhi remains absconding. NHRC
also sought action against liquor agents across the district.

PTIUpdated: Tuesday, September 15, 2026, 05:07 PM IST

Sagar Hooch Tragedy: A team from the National Human Rights Commission (NHRC) on Tuesday met the families
of victims of the spurious liquor tragedy in Madhya Pradesh'’s Sagar district and directed the police to take strict
action in the matter.

The team asked the police to immediately record the statements of the victims' kin, as some of them claimed that
this had not yet been done, NHRC member Priyank Kanoongo said.

At least 20 people have died so far due to the alleged consumption of spurious liquor in Banda tehsil, while
several others are undergoing treatment at Bundelkhand Medical College Hospital. Some of them have lost their
eyesight.

Police have so far arrested 19 of the 30 accused in the case. The main accused, Manish Lodhi alias Yashwant
Rajput, is still absconding.

NHRC Meets Families
The NHRC team, led by Kanoongo, met the families in Jagthar and Ghugar villages.

Speaking to reporters later, Kanoongo said that the victims' relatives informed him that the police had not
recorded their statements even after several days.

“This incident is extremely unfortunate. Many people were injured. In such a situation, the police have a huge
responsibility. All legal provisions must be followed. We have instructed the police to immediately record their
statements.... The families allege that the police have neither taken statements from the local liquor suppliers nor
taken any action,” he said.

He also requested the police to list all liquor agents in the district and take strict action against them, Kanoongo
added.

The NHRC member also expressed surprise that the liquor which resulted in the deaths had been sourced from
government-permitted shops.
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Madhya Pradesh minister Govind Singh Rajput had recently visited the hospital and met the victims’ families.

He had also announced that the families would receive compensation.



§

i Hans India, Online News, 16/09/2026

Source: https://www.thehansindia.com/news/cities/new-delhi/nhrc-seeks-
report-from-rajasthan-cs-over-woman-allegedly-beaten-paraded-semi-
nude-in-banswara-1122203

NHRC seeks report from Rajasthan CS over woman allegedly beaten, paraded semi-nude in Banswara

In Short Observing that the contents of the media report, if true, raise serious issues of violation of the victim’s
rights to life and dignity, the NHRC has issued notices to the Chief Secretary of the Rajasthan government and the
Superintendent of Police, Banswara, seeking a detailed report within two weeks.

IANS Created On: 15 Sept 2026 9:01 PM IST

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report
regarding the alleged assault and public humiliation of a woman in Rajasthan’s Banswara district, where she was
reportedly beaten with sticks and paraded semi-nude after her hair was forcibly cut by her husband and other
relatives over allegations that she had left home with another man. Observing that the contents of the media
report, if true, raise serious issues of violation of the victim's rights to life and dignity, the NHRC has issued notices
to the Chief Secretary of the Rajasthan government and the Superintendent of Police, Banswara, seeking a
detailed report within two weeks. The report is expected to include the status of the investigation as well as
details of compensation, if any, paid to the victim. According to the media report carried on September 4, the
incident allegedly took place on September 1. The matter came to light after a video of the incident surfaced on
social media. The apex human rights body said the woman was reportedly subjected to cruelty and inhuman
treatment in full public view by her husband and other relatives. Established under the Protection of Human
Rights Act, 1993, the NHRC is an autonomous statutory body that embodies India’s concern for the promotion and
protection of human rights. Its primary role is to protect and promote human rights, defined as rights relating to
the life, liberty, equality and dignity of individuals, guaranteed by the Constitution or embodied in international
covenants and enforceable by courts in India. The apex human rights body has the power to take suo motu action
based on media reports, public knowledge or other sources, without receiving a formal complaint of human
rights violations.
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NHRC Orders Investigation into Dilapidated Lakhana School in Nuapada
by Itishree Sethy September 15, 2026 in Odisha, Trending Now, Uncategorized

Taking swift cognisance of reports published in the Odia daily Pragativadi, the National Human Rights
Commission (NHRC) has intervened in the alarming state of affairs at the Lakhana Primary School located in the
Komna block of Nuapada district.

The rights body has directed the Commissioner-cum-Secretary of the Odisha School and Mass Education
Department and the Nuapada District Collector to conduct a detailed inquiry and submit an action-taken report
within four weeks. The case (File No. 899/18/30/2026) was registered following a formal complaint filed by Manoj
Jena, Chairman of Human Rights Front India, on September 1, 2026.

Severe Infrastructure Deficits and Safety Hazards

According to the petition, the century-old school—catering to 96 students from pre-primary to Class VI—is
grappling with profound structural neglect. Despite hosting multiple classes, the institution operates out of
heavily compromised spaces featuring crumbling walls and leaking roofs during monsoons, posing severe daily
threats to student safety.

Compounding the infrastructural decay is an acute shortage of educators. The school currently functions with
only a headmaster, Ram Majhi, and a child-care worker, Tikeshwari Bariha, leaving a deficit of at least four
teachers. Although local residents and school management have repeatedly appealed to educational authorities
and local representatives for a permanent fix, no effective remedy has been provided until now.

Violation of Fundamental Rights

Treating the matter as a grave infringement on children’s fundamental rights to education and personal safety
under Articles 21 and 21(A) of the Indian Constitution, the NHRC underscored the state’s accountability. Local
stakeholders and villagers have expressed optimism that the commission’s high-level intervention will finally pave
the way for a long-overdue overhaul of the school’s infrastructure and staffing crises.
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NHRC, India’s fifth ITEC Executive capacity-building programme on human rights in partnership with the MEA for
senior functionaries of NHRIs of the Global South, begins in New Delhi

By: Odisha Diary Bureau Date: September 15, 2026

The fifth Indian Technical and Economic Cooperation (ITEC) Executive Capacity Building Programme on Human
Rights for National Human Rights Institutions (NHRIs) of the Global South, organised by the National Human
Rights Commission (NHRC), India, in partnership with the Ministry of External Affairs (MEA), began in New Delhi
today.

About 38 participants from NHRIs of 14 countries of the Global South are participating in the programme. The
participating countries are Algeria, Chile, Ecuador, Ethiopia, Indonesia, Kazakhstan, Kenya, Kyrgyzstan, Malaysia,
Oman, Samoa, South Africa, Tajikistan and Zimbabwe.

Chairperson, NHRC, India Justice V. Ramasubramanian, in his inaugural address highlighted India’s longstanding
and excellent relations with the participating countries. He said that the programme aims to share knowledge and
apply it for the betterment of society. He emphasised that India has a long tradition of promoting and sharing
noble thoughts for achieving the common goal of human welfare.

In this context, he referred to the ancient Indian traditions reflected in the Rigveda and Taittiriya Upanishad of the
Yajurveda. He also referred to the ancient Greek concept known as Xenia, which casts a responsibility on hosts to
respect their guests and on guests to share their knowledge.

The Chairperson acknowledged the various constitutional frameworks for promoting and protecting human
rights in the participating countries. He expressed hope that the participants would find the programme enriching
and meaningful, develop a lasting association with NHRC, India and continue their engagement with the
Commission.

Later, addressing the first session after the inauguration, Justice Ramasubramanian said that shifting social values
in a rapidly changing world are posing serious challenges to human rights. He observed that over the last 100
years, the very concept of family has undergone significant change, to the point that questions are now being
raised about whether the family means only a man and a woman.

He also highlighted third and fourth-generation rights and the challenges posed to human rights by emerging
technologies, including synthetic technology, industrial technology, genome technology and digital technology.
Justice Ramasubramanian noted that questions relating to the right to life after death, the right to be forgotten or
the right to erasure are being discussed both as challenges and as potential advantages for human life.

Referring to the 2025 Global Peace Index of the Sydney-based international think tank, the Institute for Economics
and Peace, the Chairperson said that 78 countries in the world are currently engaged in armed conflicts outside
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their borders. These conflicts resulted in severe consequences for human civilisation and the global economy,
displacing nearly 122 million people as refugees or internally displaced persons and causing an estimated loss of
about 20 trillion dollars to the global economy.

He emphasised that it is in this context that the true meaning and importance of human rights must be
understood. Against this backdrop, he said, platforms such as the ITEC Capacity Building Programme on Human
Rights initiated by NHRC, India, acquire significance.

During the inaugural session, NHRC, India Member, Justice (Dr.) Bidyut Ranjan Sarangi emphasised the need to
consider the meaning and purpose of the capacity-building programme carefully. He underscored the importance
of continuing friendship and cooperation, particularly as the international community passes through a critical
period and reiterated the need to sustain the spirit of peace and dialogue.

Welcoming representatives from different countries, he observed that such interactions provide an encouraging
platform for greater understanding and cooperation. He called for collective efforts to work together and do
better for the world, expressing hope for a more peaceful and harmonious future.

NHRC, India Member, Smt. Vijaya Bharathi Sayani invoked the philosophy of Vasudhaiva Kutumbakam - the world
as one family - as the ethos binding the participants together. Highlighting India’s scale and diversity, she noted
that the country, despite its vast population, 22 official languages, diverse religious traditions and varied customs
and festivals across its 28 States and eight Union Territories, remains united and stable through its culture of
pluralism.

She urged respect for differing viewpoints and emphasised the protection of the vulnerable and the dignity of
every individual as enduring civilisational values. She affirmed compassion, accountability and equity as the
guiding principles of the Commission in its role as guardian of the rights of every individual.

NHRC, India Secretary General, Shri Piyush Goyal welcomed the Chairpersons, delegates and representatives of
the 14 NHRIs attending the fifth edition of the programme. He highlighted the steady growth of the ITEC initiative
since its first edition in 2023 and noted that it has continuously evolved based on feedback from previous years to
make it more useful for participating institutions.

He highlighted the practical orientation of the programme, comprising lectures, thematic sessions, interactive
discussions, presentations by resource persons, country presentations and field visits. He encouraged delegates
to engage with resource persons and one another, drawing on the experience of institutions operating within
different legal frameworks.

NHRC, India Joint Secretary, Shri Samir Kumar extended a warm welcome to all participants and stated that the
ITEC programme is conceived not merely as capacity building, but as a foundation for friendship, professional
exchange and lasting partnership among NHRIs of the Global South. He emphasised that bringing together
colleagues from different institutional backgrounds provides an opportunity to find common ground and
strengthen one another’s institutions.

In the Vote of Thanks proposed by NHRC, India Joint Secretary, Smt. Saidingpuii Chhakchuak, the support received
from the MEA in organising the programme and the collaborative participation of the delegates were given a
warm acknowledgement.
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National News

NHRC, India's two-week Online Short-Term Internship Programme in September 2026 begins
By iednewsdesk September 15, 2026

The National Human Rights Commission (NHRC), India’s two-week Online Short-Term Internship Programme
(OSTI) for university students in September 2026 began today at Manav Adhikar Bhawan, New Delhi. NHRC, India
Chairperson, Justice V. Ramasubramanian, inaugurated the programme in the presence of NHRC, India Members,
Justice (Dr) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani, Secretary General Shri Piyush Goyal, Joint
Secretary Smt. Saidingpuii Chhakchhuak and Deputy Secretary Smt. Vineetha Ottapurakkal Kallada. A total of 100
students from diverse academic backgrounds, selected from over 1,000 applicants, are participating in the
programme. IndiaEducation News

Addressing the interns, Justice V. Ramasubramanian urged them to reflect on the purpose behind joining the
internship to make the best use of its learning opportunities. He said that the programme would achieve its
purpose if the interns learnt to look at society through a human rights lens. Observing that the same news can
have different interpretations, he emphasised the importance of knowledge and awareness which helps in
informed understanding of situations to make meaningful contribution to society.

NHRC, India Member, Justice (Dr.) Bidyut Ranjan Sarangi said that understanding the essence of human rights is
necessary to help the interns in life. He said while the interns possess knowledge, gaining experience is essential
to applying human rights values meaningfully at every stage of life.

NHRC, India Member, Smt. Vijaya Bharathi Sayani emphasised that every individual has the right to live with
dignity. She urged the interns to go beyond the theoretical understanding of law and observe, listen, question,
analyse and act with sensitivity at the grassroots level. Justice, Equality, Liberty and Fraternity, she said, should
become lived values and not remain merely words in the Preamble of the Constitution. She also encouraged the
interns to learn both from law and from people. IndiaEducation News

NHRC, India Secretary General, Shri Piyush Goyal described human rights as a broad and nuanced domain and
urged the interns to understand its diverse dimensions, work collectively and contribute towards strengthening
human dignity. He wished them a successful and fulfilling internship.

NHRC, India Joint Secretary, Smt. SaidingpuiiChhakchhuak gave an overview of the two-week programme, which
will feature around 30 lectures by 20 eminent speakers, including senior government officials, academicians, civil
society representatives, human rights defenders, NHRC officers, representatives of international institutions and
subject experts. The interns will also undertake virtual visits to places such as police station, Tihar Prison etc. to
understand their functioning and challenges.
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MP: National Human Rights Commission team meets families of hooch victims in Sagar
PTI 15 September, 2026 04:50 pm IST

Sagar, Sep 15 (PTI) A team from the National Human Rights Commission (NHRC) on Tuesday met the families of
the victims of the spurious liquor tragedy in Madhya Pradesh’s Sagar district and directed police to take strict
action in the matter.

The team asked the police to immediately record the statements of the victims' kin as some of them claimed that
it had not been done yet, NHRC member Priyank Kanoongo said.

At least 20 people have died so far due to the alleged consumption of spurious liquor in Banda tehsil, and several
others are undergoing treatment at the Bundelkhand Medical College hospital, some of them losing their

eyesight.

Police have so far arrested 19 of the 30 accused in this case. The main accused, Manish Lodhi alias Yashwant
Rajput, is still absconding.

The NHRC team, led by Kanoongo, met the families in Jagthar and Ghugar villages.

Speaking to reporters later, Kanoongo said that the victims' relatives informed him that even after several days,
the police had not recorded their statements.

“This incident is extremely unfortunate. Many people were injured. In such a situation, the police have a huge
responsibility. All legal provisions must be followed. We have instructed the police to immediately record their
statements....The families allege that the police have neither taken statements of the local liquor suppliers nor

taken any action,” he said.

He also requested the police to list all liquor agents in the district and take strict action against them, Kanoongo
added.

The NHRC member also expressed surprise that the liquor that resulted in deaths had been sourced from
government-permitted shops.

Madhya Pradesh minister Govind Singh Rajput had recently visited the hospital and met the victims’ families.

He had also announced that the families would receive compensation. PTI MAS KRK
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Nation and Beyond

NHRC takes suo motu cognisance of woman assault in Banswara
By TNM (With ANI Inputs) 15 September 2026, 9:07 pm

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the reported assault and
public humiliation of a woman by her husband and other relatives in Banswara, Rajasthan.

On September 15, the NHRC issued notices to the Chief Secretary of the Government of Rajasthan and the
Superintendent of Police, Banswara, requesting a detailed report on the matter within two weeks.

The commission acted based on a media report, which stated that on September 1 the woman was beaten with
sticks, had her hair forcibly cut, and was paraded semi-nude by her husband and relatives. They reportedly
accused her of leaving home with another man. The incident came to light when a video was circulated on social
media on September 4, showing the woman subjected to cruelty and inhuman treatment in public.

The NHRC remarked that if the media report’'s contents are accurate, they raise serious concerns about violations
of the victim’s rights to life and dignity. The report submitted to the commission is to include the status of the
investigation and any compensation provided to the victim.

Separately, the NHRC has also taken cognisance of a complaint by Rajya Sabha MP Tarun Chugh concerning
allegations of custodial assault, torture, and other human rights violations against anti-drug activist Mohanijit
Singh and his family by Punjab Police personnel. Singh, from Village Sheron in Sunam, Punjab, was reportedly
detained after protesting against drug abuse during Punjab Chief Minister Bhagwant Mann's “Lok Milni”
programme by displaying a black flag.

An NHRC bench led by Member Priyank Kanoongo has directed the Chief Secretary, Director General of Police
Punjab, Superintendent of Police Sangrur, and District Magistrate Sangrur to conduct an immediate inquiry and
submit a detailed Action Taken Report within two weeks. The NHRC has also requested the First Information
Report, custody records, details of police personnel involved, and reports regarding the treatment of Mohanijit
Singh's family members.
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Madhya Pradesh hooch tragedy: NHRC team meets families of 8 deceased persons

NHRC flags probe lapses in Sagar spurious liquor deaths. The administration has so far confirmed 20 deaths in
the hooch tragedy and classified seven more deaths as suspected to have been caused by spurious liquor.

Express News Service
Updated on: 16 Sep 2026, 12:14 am

BHOPAL: Eight days after a spurious liquor tragedy claimed lives in several villages in Madhya Pradesh'’s Sagar
district, a National Human Rights Commission (NHRC) team met the families of at least eight victims in Banda
block on Tuesday.

NHRC member Priyank Kanoongo, who led the team, met the families in Jagthar and Gugra Khurd villages. He had
earlier met six patients undergoing treatment at Bundelkhand Medical College in Sagar city.

After meeting the victims' families, Kanoongo said the police investigation needed to be more professional to
build a strong case against the accused.

“Many victim families have told us that the local police are yet to record their statements. Some families have
alleged that many of those involved in the supply of spurious liquor are not just at large, but have not even been
named in the two FIRs registered by the police so far. The families have told us that one of those suspects was
initially detained by police, but then allowed to go and that particular persons isn't named in the FIRs as yet,”
Kanoongo told TNIE on Tuesday.

“From what I've observed, particularly after meeting the victim families, the quality of investigations needed to be
more professionalized and the statements of all families needed to be recorded at the earliest by the police. If the
local police fails to improve it's professional competence, then the FIRs need to be transferred for better
investigation to specialized wing of the state police, including the special task force (MPSTF) or the Crime
Investigation Department (CID),” Kanoongo said.

The NHRC member said, “We've asked the Child Welfare Committee (CWC) to promptly identify those children who
have been orphaned due to the hooch tragedy, so that the process of rendering benefits under the government
schemes meant for such children could be accelerated.”

“Some families told me that their family members who had died, actually consumed liquor purchased from the
licensed liquor vend. In such cases, the administrative process needed to be accelerated for enabling those
families to claim compensation from those running the licensed liquor vend,” Kanoongo added.

The administration has so far confirmed 20 deaths in the hooch tragedy and classified seven more deaths as
suspected to have been caused by spurious liquor. Local reports, however, put the death toll at 35-40.
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Police have arrested 19 of the 33 named accused so far.
Digvijaya Singh adopts four bereaved families

Former Madhya Pradesh chief minister Digvijaya Singh has announced that he will adopt four families who lost
members in the tragedy. Two of the families belong to the Ahirwar Scheduled Caste and two are tribal families.

“Every month, I'll deposit a sum of Rs 10,000 into the bank accounts of each of the four families. I'll also fund the
entire education of children of the four families,” Singh said.
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NHRC issues notice to Rajasthan govt over alleged atrocities against woman in Banswara
News On AIR | September 15, 2026 9:54 PM

The National Human Rights Commission (NHRC) has issued notices to the Chief Secretary, Government of
Rajasthan and the Superintendent of Police, Banswara over a media report claiming a woman was beaten with
sticks and paraded after forcibly cutting her hair by her husband and other relatives in Rajasthan’s Banswara on
the 1st of this month. The NHRC said that the the report is expected to include the status of the investigation and
compensation, if any, paid to the victim. Taking suo motu cognizance, the Commission observed that the contents
of the media report, if true, raise serious issues of violation of the victim's rights to life and dignity.

According to the media report, carried on 04th of this month, the matter came to light after a video of the incident
surfaced on social media. Reportedly, the woman was subjected to cruelty and inhuman treatment in full public
view.
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SThaR, 18T 3R et S fawt uR o1 foha €1 UepTiRaT & UiRe US[UIM ARG dgdal gehiRaT iR TaR faeafderney & g1 fiie
H M B & 916 Usd S8 91 § 3fSied & 77 gaquiRas & ary a0 SRt g1 faghwdr: sgeiehen, difaifead, oic U8 dhear, To[he™
3R 3ToRTY hY el # A faeraed) &1 92 TRl WR TeT-31eT Uil § @er feran| siifufaem fog=n gsremtRar & srgva:
UShRIRAT H et 15 ATl bl SN 8| UAeh1Rar # faeraedt 3R o331 SRAaRT H Bie- Ble @ AT hl | $Hh o1 g1 & H Ul
AU R fAfdaa wu & IseA™ uf3ent A thies RuUlfén 61 Gad ugdl 31 U8 shedr, 38 18 Tjohe hl thies # A fokarl
Raifé & a1g 3%k & Srgwa ot ot FwHe |
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kanungo-visit-affected-village-banda-victims-demand-compensation-
mps26091600882

7 99T &1 fhT F fAe Jarras! &ST RT his 6 gehlchd o dich fRich g

e RT g H Hifed uRart @1 iy, gfes 3 78t forg sam, gamas A1 fiem wR gAasmet iRkl s ARTST. wite faart h
fReie.

By ETV Bharat Madhya Pradesh Team
Published : September 16, 2026 at 9:42 AM IST
Updated : September 16, 2026 at 10:20 AM IST

AR &5T H STeeicl SRTE & g8 Hid| o a6 ISR AFATghR 3Rt (NHRC) & daey fORieh st &is1 & I8 STTeR SR PRI ug.
TATAd TTiq ugae forRics st A difed aRart & gefrenrd &Y. 321 difed uRart & arddid o geT & SRt «f. difsdl = e
HILAT Bl FATT {6, T T 31 gad dfid ST & 15 ST ach Gfeld 3 el & URaRT & ST ek gof 8] [ohU &. TTfadt 3 gear
& 10 371 & SaTaT fid S & S1G Jdh! Sl JATTST g1 Hel hl I1d g, fIRich S = arion 6 a9 At ok eme= & e
aTel! TETIAT i SRR ol

gferd A 81 forg yaeh! & aRel & s

I A1E YRR SARINT o TG fOieh AT STa s8T IRTe ehig & difsdl & e 37 Mg uge iR I7ehl FHEITSHT el ST =g,
dl gaehl & gRSHI 4 Had Ugel Ig S {3, geA1 ot 3t 8 814 1 €, 38 I8 3171 dch Yferd A gH vl & fohelt avg & =1 s fag
& SR 1 geaT HY THBRY &t Mg F S AT 3rdy T F RIS A 317 &, Ik A ot TR H gt g1 foha 8. ki T A
e et g Sieh adTd gU RSl & s gof et & fder gferq el 34 &t & gl

§s1 Shis difedl A Gamas A1 e a1 Arter w@n

TR Hew Ui ST & GefTehtd o SR UTHIUN A Feieh TRaRT eht Garmersi AfA e 7 311 8t Grenafl &l - @, a9
3814 Hich R Hivlg SMfARIRAT & a1 e difdl ol aaman {3, "= & & ofiar s @bl &t gamas oik Fgrrar ey fe sme.
NHRC 95 3 Jddh IRar} &t 4-4 drg w0 3fR o=y fifeq ufkart &t 2-2 drg wud 6t garres Af A R S 6t a1 ="

TR U A TR A AT R RS i ohl SATHT SIRIY fAgior, Sl # THeh$eR & a1 IRWR

STgdiell ARTT i et fefrasra &g @1 981 9, Todt ofik w5t iR &g 7R 3Rty

AT B89 44 R Il JASISR, Thel Cod & wehe 50 37 el bl fohall AEATEG

fORIeRT ST & QR & 7Y a1 1Ty fRAfd a9 M, S artor = damaa afea 8iR o SifdrRt sreaTRal i fRisrad gt avrs. I
TR H derad Gie ehiefRA sifgear <l srgufeifa or aretur 3 IRl STdrd g el foh, 3514 SiTST deh Hi<g el g1 deh a1 al.
29 WR fORies SR = RIS SifeR bl 3iR qHEied &t Heifdd aftg & f&ems srars & FAcer fou. a6t o srer # gEigen & iR

HiSErt iR +ff S+ HAH Ad §T FRaTs o fAger iu.

Last Updated : September 16, 2026 at 10:20 AM IST
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Feat o forg Tierer Hifsar Grf&id a9 &Y dIRY, Meta 3BT a1 e, Child Abuse &hec @l aiehe Tt
Authored by Deepa Pal ET Online « Updated: 15 Sept 2026, 11:18 am IST

HeT = <t & G V0T A S8 ATHAA! Y STHHRY Sl Tald Tl 9! &l 3 R T STAT8 6. TRBR I 1% el & foh HRd d
Tteret Hifar wiewd & fag st dr sifemes grem HiS fAeey 8, afes st Smiert &,

Tieret Hif$AT R <l hl YREM Pl cich YR TXhR 3 A& gl W6l 6. 9T siid 3 AT A F<dl o A AT & S[3 A hl STHBRY
P A ToIfadl i 37 TR GgAfd STdTs 8. TRBR I AT e & b 9RA & Trerel HIf3a1 wiewrd & g s=ai Fi sifters- gren

HeT 37a el chl GREMT ¥ ¢ ATH! hl I T TSl & HHA RUIE ST, gTelifch, UXhR hl HIFHT g foh chael RUTET Rs ehT
HThY TET 8. Therer Hifear Sufal ot st @ S MUt 3R WaRATSh e hi Ak & T Ugel J & SRe<) had I5M g,

TRFR fheTgTel gER Aiere Hifsar wewid & a1 off aradid o 3@ 8, [Sos s=ai & 52 J14 219oT 3R G §1HehRe dhee Sl uga™
Y I geTT ST Tdh, STARINAT = T T & o STt wiehiH Sl chl GRET Sl cichs Alchd HhaH ol I6TYH, 37Ich AT PIRaTs i Sl
Gehell 8.

Hel IR TFR FI &9

g QX AT 39 GHY AT ST 516 HeT & WehiH UR S| o J1+ M7 3R 3T S8 chee & hidd TaR & RT &t. BBC Eye &t
Top RO & HeT o wiehid IR O i fara= a1 gamr fohar i o1, 39 Ruié & a1g National Commission for Protection of
Child Rights (NCPCR) = T8 & HeT & §1 SIRIUT UR STarel JiTT 1. Hel 3 Sheldl Goh T8 916 STU+1 STaTd 11T aht Hiy faan. g6eh
a1g NCPCR 3 ATt Y Tears ok 3R 52 el &t Sfid & iy S Y7 shet ol thaetr fawa,

NCPCR 7 9 f&daR &t Meta India & BAfST sTaRaeR 3R ot & wiga SifdemRal st 3t 3 = 9er 814 & foig gormar o, 371
%A Child Sexual Exploitation and Abuse Material (CSEAM) & S8 3TRITl 3fR dhu+it &Y 3R & fw 714 Sarer R 3R SRy
Hirft 7. AT & TRBR I KT Faet dhee gem dh W 81 2. g off 3T 5 38 & o At Hifear Qewid e @ 52 srorte Ht
SR fAe R 1A & dgd -t Ruifé &t frmer) & v 38 ¢ a1 78,

g9 " # National Human Rights Commission (NHRC) it gfea gai &. S A faeeht gfed & #er & Instagram W a<al &
T 2MYoT & 52 HiAd e ot geTaT 37 arat U fasmu=t & orRiul 6t ST Siia e ol et 8. NHRC 3 gforw @ gg oft Siiam &t
el & fob AT 3R 39 X8 & IR wicwhiH Protection of Children from Sexual Offences (POCSO) Act & dgd Sie<t Ratfén
et BT UTer R 33 § AT T8l
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nude-in-banswara-20260915192154-1361270

Home /31 /qigarsT & afger ot deas...

SiraTeT A Afgel Sl dieae sief= gAM & Ael # TITTSRE 9%, I & g afdg § Al Raid
15 Sept 2026 11:22 PM

TER AFATYDR TN (TIYTSRE!) 3 AT & Figarst foiet & gos Afge & 917 Hfdd ARdie 3R st sraam i Hifsan
ol R @ G o &1 Rl & oraR, Afge W SR o {6 a8 forelt g gow & a1 eR & Ieft 7 off, Sk a8 39 ufd ik
31 RedeRT A STaRexd 38 aTet e fay, 38 g31 @ dier 3R srefe grera & gam|

T3 fReett, 15 fRAdsR (3mgueaew) | g AFarfdeR ST (THvgsiRedt) 3 o & gigarst 5o & g #fger & a1y #fda ardie
3R Frdsifes srawT i Hifsar Ruld wR @a: da forar g1 Ruld & raR, Afgerr W RIT o7 {3 a8 foheft qaR g3 & 919 &R & Feft
T8 oft, fSees 918 3ueh ufd ok 31 RedaRi A STeRexdt 39 a1e e fay, 3¢ €8 & dier 3R srefaw grard & gamn|

TACTRRET = 71T £ b erR Hifgar Ruié & &gt 78 a1d o= €, at 399 N3 & Shaq ofik T & sifdeR & Sevie a1 1R Argen
T 81 SUfIY, TITTSRE = ISTRIH TRBR & T g 3R Sigarst & gio srefieres (qadh) st Aifew SIRY o &) Iwdtg & ik
faega R #ift 81 I=fic & fos 3@ Ruld & sifa 6 (DS ofik Hifda =t i3y 17 gamast (srR &iE ) &t SRt off enfie ghftl 4
fceR t 3 Hifear Ruld & SrgaR, I8 g1 Hidd dR R 1 [AdsR o g8 | Ig AHe ad A 3111 STd Hierel Hif$ar o geT et
Teh ST araRet goiT | AFaTAHRT & foly e ot areft 36 ofte T 3 argt o Afgen & a1 39 ufd ofk o Rederi & s
T el 3R A g o o7 | 'AFaTfdeR TReor sifafaam, 1993' & dgd RAUd TIUTSTRE! Teh W< Je-dh 0T §,
ST ATATSRRT i S@Tar 3 3fR IhT &1 e & Ufd 9Rd i a1 ot qTdt §1 $TehT &I 1 AFATSRRI i &7 37X 378 dgrar
ST 8| ATaTfRRY a1 oref & faadl & Sfiam, Wdsar, TAmdT iR TwH € 8 SifIeR, S TRE widem= 3ar & a1 57t siaTga
il # enfie € ok =g YRd &l srgTerd! 7 o fokar i1 dehart 81

AFAT SRR & flT | e aTett 59 fiY T & Urg 1 31fdeR & & a8 ArardeR Seead o siuanie fAwrd fAe faem oft
Hfear RaiE, resiRe SRR a1 37 Hidl & TYR R Wa: 93 o 96|
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human-rights-commission-meets-families-who-lost-their-lives-toxic-liquor-
in-sagar-8463702

IR # STt R § S 7a aTeli o aRar] § fBar Tgy aartdear sma, et § @t 3R1e goiet ot et I 9% hrars
& gferd

TR fret & STgsielt R1d i & difgal & aRart & A AFaTf9eR STl 6t Ten & = Jerenrd ol 3R gfeld &l 59 A H a&d
HRATS hed... 3R U

By Digital Desk

Edited By: manoj dubey

Publish Date: Tue, 15 Sep 2026 07:10:28 PM (IST)
Updated Date: Tue, 15 Sep 2026 07:10:28 PM (IST)

g ufafafd, arR| e uder & AR i | STeieft R ect & difgal & uRaRt & #erdr ot AFg AFETdeR ST
(NHRC) &t geh &1 = eATehrd ht 3R gl ol 58 ATl § 9% BIRaTs dhe o (Haer i3

T AR I & & fiRich g = srara o &9 3 gfeid & difedt & aReHT & sam gid 351 ae @l Sel, Jifh 399 9
5 7 qrar fahar o fos Fam a1t des gt fobar ma 21

& AR A1 et 3t aered Iergd aredt off R

JiaT dgdld & BT diR IR STadiel SRS Ui aTeil & ¥ e AT bl Jacids HIShel hictel AT | SeiTol Il Y8l 81 398 & $S @l
Y a7t i A2 oft Teft 718 g1 g 7 39 A H 919 aa 30 IR A & 19 Y IReR foham 81

g ARG A ateft It Fereid IoTgd Sr+t off R 81 I & Aqed # AT i & A SR 3R ger et § uRaRT & Felrerrd
Eall

aRar} &1 3R, gfow 7 & faw s

HIA 3 et i difal & Redert 3 3% sarn & &g i dfia = & a1g +off gforw 7 393 sam gt 781 by &1 3617 e, g e
dgs gUiaul 81 gfed i et aigd o1t 81 It it SraeT=T &1 ater fekar S =nfgul

gF gfer ot fAcer faam @ o & qRa S71ah 99 &of e | URART et SR 2 foh gfere 3 7 at it er1e syfeferatedt & s fog €
3R 7 & P FRaTE FHI B

TRBRY HR aTelt geplHl & @RIl 78 ot R1E

HILAT = gl foh 381 gfere & Ot 7 |sft er1a goiel i gt a9 ofR I7ah e O shrars set ot ot 1mirg ol 3614 89
a1d R off & SIS R I e 6t aote @ HId g8, I TRABRY Aol aTetl gl § @Riat TS off|

a1 & {5 Hem yaer & #ft Mifdg g Toiyd 3 &1t &t & sreudTet ot GRT foham o1 ofiR difgat & ufkart & gerresra &t ot 351 78 of
giyon & off o afvart st gemasT faar smem)
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AT & AT B Felkar .k NHRC §& feram Suo Motu Cognisance
Gulabi Jagat15 Sept 2026 10:08 PM

T3 fReett: Top 09 e & SrguR, AE AFEEeR ST (NHRC) 3 HTdR oht IS & SEaTsT & Yeh Aigel & a1 39 ufd
3R 3 R2AGRT g1 i 718 ARYTe 3R FTSI-eh STUH o1 Wd: T foiaT| STRINT 7 ST TRBR o I g 3R TFarsT &
gferd arefieren ol Aifed ST = g 9Tg & iR 39 A R fawqa Rald @l g1

NHRC & IJaR, 39 U Hifar Rulé & R W @a: G foram| 39 Ruie & samm man o1 6 1 R&Ader ot veier™ & sigare §
Qe Afga & ufd 3R 311 ReAGRT = 30 a1 STeA e Ay, 34 g81 ¥ dier ofRk srefam srawen # gamm| @s’i & difae, 3 39 |
forelt gER fa & T1Y TR Bie HI IRIT T @ T

4 T@dsR ot 3 Hifear Ruld & SgaR, g AMHET ad A 71T STd 8T el Ueh difSat iered HifSAT uR arRe 31Tl @l & Ydfee,
AfecT & A1 Fach A geal R MM SaagR fokar T | ST = et & ok afe Hifear Rute &t ard &= €, ot a8 difgar & e
3R T & SHTUFRR o Jeeras ol THR ATHAT & 158 Srarar, Ruie # i Fi fRfq ofik difgar &t i g gemast (af i3 &) &
faaRor oft enfae g i sefic &

S99 Ugd, AR AFAIISR SRINT (NHRC) A I5THHT HiEG d301 g9 chi fAIRRId T S fordm 411 39 i | SR @
o7 foh GoiTel gferd o Stamt A Aen-fariel} shrferdf Atg=siia i 8k 37 uRar & gel & ary fgvrad # ARdle, ara=r ik a1
HAHATSRRI T Iecie fhaT| fRIPRId & SER, USTd & G o 2RI g & farh &g, T5a & Asfie garett & g & gg &
et faRYe uge o 3@ &1 3 uSTTer & Heegwslt wiidd A & "ates et shrishd & SR faRter Wey ahre gt fawar @ & a1 |
3% HIAd dR R gfor faxrad & o forar mam

g9 Al TR NHRC & Teh s 7 farr fohar, foieeht sreerdr dew faies s = <l | o 3 Goite & g afd, gfeld Agiiasren
(DGP), SR & gfer srefteras (SP) ok @ & forett AfSge (DM) &t dentdl S1Td et 3R & g & iR fig-ar ‘&Y g srars
&t Rl (ATR) Hio o fAger faaml NHRC = FIR, wh¥es! & Renfs, fgred ok qoare # anfie aft gferaentiial & STHert 8k
Higoitd g & aRar & T & a1y fhy e gafa @ 2 il w Raté off wi
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HeT 3 ISTAT ST heH, Tl GRET HH! ht [4C TiéeT TR sham Raifén
15 Sep 2026

Gieret Hif2ar ok f3fSied wiehid WR <t Sl GREM Pl diht YRd TXRR I Tt o d1d SaTarsiT chu-T JeT 3 Teh Hgaqul had I
R g STdTS 8| ST 37a 3T TICthIH TR TTH 374 aTcl areal hi GRem § g AFTc el STFhRT A& fSd shid Tad- goitadl bl
31ft| 39 awn & d8d Meta &g Indian Cybercrime Coordination Centre (14C) gRT Hdfcld HISsR $hIsH Uit WR It GRem &
2 AT Y Rt )

HeT i 3R & ISTT TAT TG haH WRA H T HITSAT WehiH 3R TRDPR & S TS ITel GRE Dl Ak Igd TeanT ol LT 8l
U SRR & AR, Meta YR & 39 d<g ! RUIfET awim 319- aTelt Ugel! Gieret Hifsar Shu-T & 78 &

HUT T he-T & foh ITh TChIH TR S chl GRETT IHh! UTAfieharal # A § 3R 98 TR & A1y e U srazre 7 snfaa
Tl & T BRaTs gAfead e & fag m e & fag ufdsg 81

HeT 3 1 G AWl S RUiféT &) St weAfd (Meta Agrees to Report Child Safety Cases)

#eT Meta 31a 310 TiethH TR Sr=dt & TR & 8 A ot HeSd S o= Teifaal ad ugam o g 14C & dTgeR shigH uicd
T EIHT | SHRT I U HTHe! ehl SRR Haifdd SfAepRal den dofl & UgerT iR 3Taedeh HRar o [l sgar e
TIR T 2

14C TTSSR ShIgH UIce i ot SITQH STHSRT (Cases to Be Reported Through 14C Cybercrime Portal)
Meta & UaerdT = gl foh TiethiH IR sreal ehl GR&M 1 hu-1 hl UTafiehar g1 Shu-t SRR & ATy AT s o 3R s=di &
T STIRTY &heat ATt AT &bl OER 38 & fag ufdeg 21

YadT & SIgER, T Joha § fAuea & amfees warsl ot Teied e & falw Meta 1 STt GREM & S8 Ae dh Tte [4C gRT
TTfeid TTSeR shigH Uidd R Ui eherm|

39 RN § Tea] @ Gefed 1R Sifers Amel ot Yefid Toifea des gga &t ufehar stfdies egafeld gt dend! g1

YR TXRR A STeT GReET Pl garm IR-gHeiarardt JgT (Government Calls Child Safety Non-Negotiable)
IE "eTehd U8 THT & 9+ 37T § 516 thg, TRepR TITel HIfSaT 3fiR 81 3iHeis Wichid o g1l TR STasiid e @l §| TRehR i
& {9y ®9 T U8 g1 Res chee il uga 3R 39 ge R §, STt a1 ot fohelt oft avg & @R & ST gopdT 21

WRHRI Gl & SFHR, HRA H A o dTet [t oft terer Hifsar wiewi & foiu st i sifers grem ves giAarat srasgehar |
gH foreht off IepR a1 FwitaT Wit 8 81

TS YRET Wik &t gt fS=IeRT (Online Safety Is a Core Responsibility)

THR 3 Meta gRT aTet GRET AT bt RUMfET & St ot f2foied wiewiH w =gt 6t grer Aergg et 6 i3 & Yoardt den
T &1 BTelifch, TRhR T AT & foh Shaer Ruifdn coawen gafe 7l € ofik st & siiFcies @)l @ s & foiw 31} &g o= shew
IBTY ST hl SATGLTHT B

Theret Hifar Ul & g 370er Sl ST W6l & foh & 37U WiehiH WR HIS[G 8l-dhReh AT Shl UgdH dhet 3R 38 T R g & oy


https://www.thinkwithniche.in/amp/news/meta-takes-a-major-step-will-report-child-safety-issues-on-the-i4c-portal
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el e faefAd &Rl
GO Hieret HifSa wiewid off §ReR i AR 7 (Other Social Media Platforms Also Under Scrutiny)

el i SIS GRET i Tk TXRR I & hddl Meta dch A 781 81 TRBRI TR W 317 Fiered Hifsar hufadt & arer o
Tt Y ST 38 B

g Re ARl Y uga ok g R SR (Focus on Identifying and Removing Harmful Content)

AR 3 TChH ot T T8 AT J Afcha AT e & A Ticiad e T8 &1 ST 36T I8 gATead s & o st ot
Y UgET alelt AT el cherel IR e & aTq g o aoT1d WiehiH ga Ht IHeh! Ugar & o flq gTell deh-ileh! eae
ohT SXAATS Al |

TREBRI Gl A Hovd o & b STt wicthiH s dhl YRET & folT Al ShaH g1 SoTd, 3-ch &It 3Taedch ShIRaTs Hi hl ST Tehd! 81
399 WE g b WRA A Giere Hif$ar wiehiH Sl STaraqs! Pl diehk TR S 3@ Ugel Sl Joi-1 A 38k T%&d 8l 38T &

NCPCR & d™+ Meta & gfdfAfdl gu der (Meta Representatives Appear Before NCPCR)
Meta T Ig haH AET ITdl ATYRR TRE0T 3RNT AT National Commission for Protection of Child Rights (NCPCR) @& &mef
BIfT TeTeh & TS T TR 8|

9 ffdeR A Meta India & gfafAf&d NCPCR & @+ 921 gT &1 a1t Sif8ehR <t Gram o foig fSidiaR 39 3mal & Meta &
Managing Director 3R Meta India & Y@ <! Qe Siid & Reflet # gerar ol

CSEAM S8 fasia=t @t dex 5119 (Inquiry Into Advertisements Linked to CSEAM)
NCPCR & ST &fad dR 1R Meta & wiethiH R 38 7o @ S8 oIl W dhfad &, fSer @aer Child Sexual Exploitation

and Abuse Material (CSEAM) & ST 7T T

TN A Weh BBC Eye Rulé # A= 31T i fAmu=t o1 We: 3119 ol §Q HIH oh Siier = bl off | 38 a1q 3 Jers et NCPCR A
Meta Platforms, Inc. &t Tifeq SsTepR SIRITY UR STaTd {iTm Tl

Meta = §8ch TTHIT Ueh WA S1G ST eh WH U1 STdTel U feham o1l $8eh d1g el o UfdfAferat <t st & | deft gg1

ITeT MwoT It & et St & asi (Investigation Into Child Abuse Material Intensifies)
et o SIS NVUT 3R ITH Jet SMaIeeh ATl S A TR # A 97 TRBRT TR HRATS o 6! &1 39 Aa d National
Human Rights Commission It NHRC &I Jf#err +ff a8+ g 81

NHRC = feeett gfers ot St a1 fAder faar (NHRC Directs Delhi Police to Investigate)
Qe 3T geHihA # NHRC = fawett gfei ot 34 q1al i S1ia et ot (der faam o, {998 wRa # Instagram @R 7TaT aret fa=ima=t
& A1egH § AT w9 @ Child Sexual Abuse Material at CSAM @t sigrar 2T STA &t a1 el 718 oft

gferd oht g ot ST et o folg ahgt 1T foh Meta SR o= deifda d@maff 4 POCSO Act & dgd @i Sifart Ruifén graer e
grer fohar o1 a1 A8l

Y UdT IadT ¢ o el & S8 SATeiTsH SIURTE hl SI1d 316 chad WILTel HiTedT huf=al dhl SfiaRke ufeharsi des Hiffd 8! &, afeh
I Fad 3R a1t IR d=IY off 59 W afthy ®0 ¥ 7oR 7@ Gl 8l

et ohY SATeTg GRer -t #gayqut 82 (Why Online Child Safety Matters)
gedae 3R gieret Hifear 7 =t & faw deq, ARsH ofk Hare & U 3R de1 fohu €, Afh 39 Tmer &g Sifaw oft 9= ey €1
BT ehRen I, SiTetTe SMuUT, TT8eR STORTe 3fR F=di bl AT S9 areft nfafaferat sz iar o faw &1

ichiH hi STaraes! e ol siwewd (Need for Greater Platform Accountability)
Meta gRT ATHA! bt Aie TTSeR hIsH Ui IR RUle o &Y g § defad goifadt st durfaa srormer it STHerrt a9a R e
Tehdl! &1 599 ST 3R hRars 6 Ufehdn ol dgdi a1 & dee e &Y 37 21

gTcTifch, sreal &bt f3fStea grem & folv Shaat S Uad= Taifeal i Rars aft T8l giift| Fieret Hifsar Safat st off 1a+ wiethid



Y TR, Shde Afser 3R Rulfd saaer st TR ASTd AT gh|

frsepe: TRA 7 3ifere a1t gRem | ¢ 38T 9 (Conclusion: Growing Focus on Online Child Safety in India)

Meta ST STt GRETT & S[S A t 14C & ATSeR higd Uicd WR Hteh RUTE et ahl thefell 9Rd # SIS STel REMT ahi otehy Sgt
T7ofIRdT ol gerTaT &1 TR = W foha § foh =l ht gren Aiere Hifsar wewiH & fag gardt imierRt & ok 39 g8 IR awsiidr A8l
forar ST gepar|

NCPCR 3fR NHRC & gifeiar srRargdl & 91 Meta & 98 Rulfén sgawen gg dehd 3 & 6 vra & aiere fifzar sufagt &
STaTees! SeM UR SR 341 ST a7 §1 31 aTet 999 # 31 Wiewd Hf seft avg &l aaeay 319+ Gehd & | Wt deh-teh! TR, a8
R RUifén, AsTgd A 3R wewhid &l eR) fiae =i & fag sifde grfad ffSied ardrarur 3R = | Agayqut yfen e
gehd 1



India TV, Online News, 16/09/2026

et
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child-safety-violations-in-india-amid-government-crackdown-on-online-
child-abuse-2026-09-15-1243248

'S ohl TS YRET ¥ FHSHT ol TRAR I T&iT o 971G Hel A ISHT I8T HaH
Written By : Vineet Kumar Singh
Published : Sep 15, 2026 09:28 am IST, Updated : Sep 15, 2026 09:28 am IST

WRA TR S TE&AT & &g Ael 3 F=al i e GRem ¥ g Ac, @I dTel 19 Y01 Gt i STHGRT S Jad goiraal
Y 37 IR FgAfd FTa18 &1 NCPCR 3R NHRC Uga & #er & el Siid o 3@ &1 IR 3 37 Tt HifSar wewidt ot ot afera
FHIaTe & Adra & 2l

Highlights

HeT Sl o d1 NYUT AT Sl STFehRT et ehi-d Uad- Goifadl Sl aiff IGReAR = hgl, I<d! i SiTeig GRem U chis THeiial g
fohar STETINCPCR 3R NHRC Uga & Meta Wiehi= R ot 7R 3RIgT &t SIid e 33 8

T facel: R SRR 3 Fieret HifSaT wiewhis U Sl chl YREI Sl ciohe U8 @ ORI | 34T el | ¢eh dhut Ael 'Meta' 3 a1
g MwoT SR Feat i Grem & g 31T ATH! i SR HalSd I Uad Toitad el o+ IR FgAfd STdTS & | TReR o el & [
WRd H Areret Hif$a1 wewid & foiy a<at & aifelrs Grem e gAATa ord & 3R 39 A1 # his FHeiIdT T8l fhal SITQm| T & b
el & SMAfISTeh U8 o aiehY el 3 Uge This oIt & ot

31t agd o fohar ST SR

TRHRY AT & garet & THTEAR Torddt ANI 3 Farar o5 der &t 3R & sl i Gremm & S AT Y BT AT H aTelt Goifal deh
U T et 39 fae § Ugel dheH &1 gTelifeh, TR A WG o & b el & forg RfSieet wewid &Y gt avg Grfdd s=m & forg
31t 3R HaH IBT h SR &1 TR YA A hgl, 'AeT = S<di hl Y& & g ATHA! hl STHDHRT HalT&d A Tacd Toirad el o
R GEAf SaTS &1 I8 WehiH aht gedi & fog Grfera g 6 faem & ugen shaw &, At oreft agd g fawar s ardht 21

el hl Y& TR TRFR § &

TRER = Giere Hif$a1 shufat s e weer faar g o gt Sl SifHers Grefm YR & M el & folg STet 21d g1 TReBR! Gl oh
i, 'R & ot oft Tteret Hifear wiewi & Tarem & fag g &t sifers gRef ve g Rigid & ok 39 R &g ausiiar
T8 fohaT ST TepdT1' GRR T SheT & fob Tierer Hifsar shufaat &) s=ai & fow @1 3R g1fRere ammft ff uga & ik 39
ge & e Tfchar shar SaM g1 3FR HIE WehiH T e A fAthel YgaT € at ST fAeTh BRars & S daha gl

TR Tierd HifEar wewd § of arada

Al hY SIS YRET h clehs TR Thl ITAEId 190 HeT dch HIHd o1 ¢ | g TXHR GUR FINe HifSAT wiehid & a1 H} TR
Tt e I8! &1 TRPR TTed] & b e Ut I} &Y ugamr oiik 38 ge &l &1H U T oik afthy akich § o, Wi 39 I}
1 T Tt o foIQ WRT IGT X Fehell &1 TARBRY AT A e,

"TARDR IR WA & AT +ft TRIaR U # §, arfes et anft i dfcha ®u @ uga 6l 51 Teh 3R 38 gerdn S a1

WHR = gg ) Iare <1 g b S ewid s=ai &) sifFers gifeRe arrfl @ s & fAT S} 9fthy ehed A8 I8¢, 39
e pRaTe i seft

NCPCR 7 ReT & f&ar S 6 off srfarg
g QX AW a9 3R 1R g 7T S1a UE a1et SifIhR TReTor T (NCPCR) 3 #el & e sriarer g% il NCPCR 3 #er &


https://www.indiatv.in/amp/india/national/meta-agrees-to-report-child-safety-violations-in-india-amid-government-crackdown-on-online-child-abuse-2026-09-15-1243248
https://www.indiatv.in/amp/india/national/meta-agrees-to-report-child-safety-violations-in-india-amid-government-crackdown-on-online-child-abuse-2026-09-15-1243248
https://www.indiatv.in/amp/india/national/meta-agrees-to-report-child-safety-violations-in-india-amid-government-crackdown-on-online-child-abuse-2026-09-15-1243248

TACHIH TR aTeT I MY 3R gefagR @ ol At & Sfs hiAd fasima=i el eiehz STiwr = <t oft| 3mair 3 'BBC 318’ &t Tep RUTE e
@ g3 foram ar1 39 Ruié # Meta & wicthid TR <l o i Vo7 § S8t arfift & Feferd wfAd fAama=t sr arelr am= Simam o
g9 a6 NCPCR ¥ 3 SJeiTs 2026 &l Ael t AT STRT & 3 SR X STaTe 71T &7

NCPCR 3 8er gfsan ot fopar o1 dete

FeT 7 e I 81 & Hitd Toh g 1€ ST bt YT SiaTe GY fam a1l 39 a1g NCPCR = Her §f2ar & #3fShn srRaer 3R

HeT 73T < UHE el ARINT & HHA U g & il geranl Meta India & gfdfAfd 9 f&dsr st NCPCR & @ 921 gU| 59 shidfarg!

Y Fiere HIfSAT wiehid IR I<di & A1 90T § Jet At Sl Iga™, AhI 3R ITh! RUIET e ot e arer ofik iR gt mg
gl

AETT AFaTERR T A ot == 6t ST

29 A | TER AFAIRR ST (NHRC) = +ft ST % Y 81 3T A et gfeid st Meta € g STRIT <hl AT ST e ahl
fAder faa 21 ey & fh Meta & @i aret ke W Uz fAgTusi & SIRT vRa # a1t i <ot & &t ammft (CSAM) bt srgrar

f@m mam NHRC 7 faeett gfers & ag ft ST et i &g & foh Meta 3iR 80 AT § S8 1= Uall 3 Uil Tae & dgd st RUife
et ot urere fasam o ar Fgt |

Sire & fah et =18, feaifd o srgm

29 QR AT A S o1 1R A% 39 a1d da Hiffa 781 & o a=ai & 314 <ivwor @ St amnft siters g off ar 78f) ag oft qr
g1 & foh ST Ot arTaft | S8, dd 39 ek, §e 3R Haifdd SrfeRTRAT l s&eh! SR o & iy SRt hgd Sa1g 719 & ar
e | Tt STia o1 Geh o1eH fwa ag oft € o dtera HifSar duf 3 seat 6 grenm @ 2 Al J orat s fomieTiat ok sifart
Raifén fAaat o1 arer fovar ar =16t | Her i 3R & 31 S hl YREM | S8 A ol Hefdd SIgA Tadd TSIkl st RU &e )
GeHfd STar1 3t STueh ST 3R TREAR I Fedt il & & Teh 3gH haH HHT ST 6T 81 (ANI I 1Y & 419)
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Source: https://newsonair.gov.in/hi/nhrc-issues-notice-to-rajasthan-govt-
over-alleged-atrocities-against-woman-in-banswara/

AT AFAIYRR AN = ISR TRDR Hif3ar Ruie & dag & Fifeq st fosan
News On AIR | f& @R 15, 2026 10:32 3WRTg | atrocities against woman in Banswara

AET AFATAHR SRINT 7 ISR WRBHR & J& GfAg 3R gigarer & gfaw srefters ot Hifdar Ruié & ddu § Hifew s fman 21
g4 grar fobar T & o Ugelt fAdeR @) It & SigarsT # Tes Afgdr ot 39 Ui 8ik 31 RedeRT 3 STeR- a1et shieax anfeal &
dier ofk Trdies ®U @ grmT| W U9 dd g ST A uran o afe wHifgar Ruid | fAfgd aw aer &, @ 3 difgar & e ofk 7Ren
& SifdmRT o1 TR Ioeier 2

4 f{deR ot yentira Hifdar Ruié & SrgaR, genr o1 difgat Tere Hifear w arre g4 & 915 Awer 9= 8|


https://newsonair.gov.in/hi/nhrc-issues-notice-to-rajasthan-govt-over-alleged-atrocities-against-woman-in-banswara/
https://newsonair.gov.in/hi/nhrc-issues-notice-to-rajasthan-govt-over-alleged-atrocities-against-woman-in-banswara/

Navbharat Times, Online News, 16/09/2026

et
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RIGHTS COMMISSION

Source:
https://navbharattimes.indiatimes.com/state/rajasthan/banswara/banswara-
woman-assault-case-nhrc-call-report-form-rajasthan-cheif-
secretary/articleshow/134271425.cms

hindi NewsstaterajasthanbanswaraBanswara Woman Assault Case Nhrc Call Report Form Rajasthan Cheif
Secretary

JigaTsT # AfgT ot 37efT A & AT | AHAfSRR SN 9%, ISR & & 9fag daq
Authored by: @sig faart | IANSHINDI* 16 Sept 2026, 12:02 am IST

ST o FiTarsT [Siat # Uah Afgar & a1y Hfdd ARdie ik Ardsi-es STUAH & AW # AL AFAIYaR ST = Wa: 937 forar
g1 R AW Y THHR e & 91 (TTgeRdh) 3 I & g7 afag & Ruid At 81

SgaTsT: AL AFATEHR TN (TTTISNRYT) 7 ISTRAT & Figarst fSiet & Tep Afgar & 1 idd gRUte 3R Treei-es 3o &t
Hifsar RUlé o e dam foram g1 RUIE & argaR, Afgell W 3R o1 foh g fohelt gER gow & a1y ®R & Tt 718 off, forees a1g 39
gfd 3R 31 RAGRT = STeRewd 39 a1 e Ay, 3 81 & dier 3Rk 3ref grerd & gamn|

TifeT S R gt garg F #ift Rad

TATTRRET = 71T & b erR Hifgar Ralé & &gt 78 a1d o €, at 599 Nif3d & Shaq ik T & sifdeR & Sevie &1 1R Aren
ST 81 39T, TSRt 3 AT TR & G&d IfAd iR igarsT & gfad siefterds (Tadh) ot Aifed SRt & &) I & 3R
forega Raté =ivft &1

Afger & a1 ufd- ReAGRT = &t !

3ig 2 foh 3 Ruié & Sira &t fRfa ofik difga @t iy e genast (3R #iE g1 & SRt oft enfare givftl 4 Rder @t ong #Hifgan
RUIE & SIFER, T T HiAd dR TR 1 AR ot gs ot | Tg AHCT da HHA M7 ST Hierel Hif$aT U e o1 Ueh fifSat arre gl
AHATRRT & filg S &e arent 39 2fid dwrm 3 gt ok Afger & a1y 3ad ufa 3R o ReAGRT 3 Tadh T gxdT 3R smma
IR foa &

aHaTfdeR Tretor sifafaas, 1993' & dgd wifua vAvasiRd} ue @i durfAes I 8, STt aanfaeRl et sgrar o 3R 3h! 81
& & Ul TR hY a1 Bt gl &1 saT geT e AHaTSeRT $i I8 3R 3% agraT 341 &1 ATFaTedR] o 31ef § afaad &
Site, TeadT, FHAMT 3R T 8 Sfs AHf8ehR, fS=eh! TRET Afdem 31 8 a1 St SiarRvrga awsiidal # enfie § ok foig wRd &t
31aTerd! H @], fohaT ST FepdT g

AFATfYhRT o fAT B o arett 39 fiY T & gy Ig 1fdeR € foh ag AMaf9er Seeied & sfiu=niie fAera e famm off
Hifzar Raié, ardsifFes SR a1 3 Fidl & SR R W TJH o Tohl

--3TEUTTH


https://navbharattimes.indiatimes.com/state/rajasthan/banswara/banswara-woman-assault-case-nhrc-call-report-form-rajasthan-cheif-secretary/articleshow/134271425.cms
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Amar Ujala, Online News, 16/09/2026
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member-visits-bonda-after-toxic-liquor-tragedy-police-yet-to-record-

statements-sagar-news-c-1-1-n0i1338-4726263-2026-09-15

Hindi News > Video» Madhya Pradesh> NHRC Member Visits Bonda After Toxic Liquor Tragedy, Police Yet to
Record Statements

8T & STgsicll IRTS his: Yl 31 dch g1 of Tehl Jdeh! o UIRSTH! o S, TIUTSTRYT Tawg = faar Rt
=51 3%, STFR JSITelT, OFR Published by: ¥7R &2t Updated Tue, 15 Sep 2026 05:26 PM IST

T AR ST (NHRC) & 95 fiRich ST 3 HiTeaR &l arR St & o271 85 § Sgdiel! TR & W1fad it a1 G
fohaT| 39 SR I~ FTat o dfdT ok Ik g & FelTehrd ch 3fR 3T &< TS foharT| g1 UL U gferd siferepiiat st
3Mgeges feem-fAder oft feul

g9 &5 T STRIST i & a1 Hifear @ ==t # f0Rics S = gl foh $9 TR He-Tshd | MAe ehls it QI s/ =181 anfgq | gford
3R T2 ot fAvaer $iR T o= gfAfeaa st anfey, difes ardfdes sraxifa & faers St erars &t |

SRR AT T AT ot Ak Ja1- el [oh FAHHT ST S RUIE TR e, wifehT gl ol dehlel I8 giAfead s a1feg fh
Tach! o RS & ST Gt fohQ SITY| 37617 et fob i 31al ach Jaehl o RS & ST Gt a1 e Tehl &1 T &, Tia-TTia sider
T G IR ST GTe @ b A ot g it i gt 7 enfaver fvg s anfye

difga aRaRi et Tgd SR AR fael™ &t HiT &d U LA A gl feh Al AXHR gRT SAfehd AT A4 IRTS gl 8 STeeici! TR ehl
forch! g8 8, a fifsdl et FaaTgaR Sid & aAream @ gt AT =1fgQ | S gt fob fSi AT &bt Hid bl anTfalehiives w0 & STgdiet!
RIS § B I YfE 31 ek 81 g8 &, S8 HI A GV & 2-2 7RG 3UY T FAHTISTT faar ST=1 =izl

3517 gl foh 39 Taal # forT sl = 31a ATl ot @t faa g, ek dgar widsy 3R urer-atur & fely #ehR et fasiy uare

& gt | ag G fehar ST =gy foh U8 sl el XehR eht @it AtSTTSAT bl TfRId o1 el | ger wR g fiar sidrd gu fdies
HILIT A 31U i foh 39 AT T ISTHITAhRUT Ta! fohal ST A1fe Q| S6i+ ahal foh TeiHiTd gi- § UTfaal ofiR difgdt o1 uer Ak
e g1 goft gail ol fetene Shaer difgal &t =g feem & faw e e =il


https://www.amarujala.com/video/madhya-pradesh/sagar/nhrc-member-visits-bonda-after-toxic-liquor-tragedy-police-yet-to-record-statements-sagar-news-c-1-1-noi1338-4726263-2026-09-15
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https://www.amarujala.com/video/madhya-pradesh/sagar/nhrc-member-visits-bonda-after-toxic-liquor-tragedy-police-yet-to-record-statements-sagar-news-c-1-1-noi1338-4726263-2026-09-15

i Dainik Bhaskar, Online News, 16/09/2026

kanungo-sagar-banda-liquor-tragedy-police-statement-139039455.html

Hindi NewsLocalMpSagarNHRC Member Priyank Kanungo Visits Sagar: Orders Probe In Banda Liquor Case

NHRC 9e& fiRieh I d8T Uga-amR | STgdielt RS & difsdl § e, aidl- gsiel &l gt s 9% RaTs &
TR 3 € uget

MR & ST § gU STgdiel! ARIeehis & FHIdd uRaRT & e HiTelaR i AL AMFa AR 3T (NHRC) & daw foies ahrgamt
AR Ugd | I acrds AfSehel il TgHeht Hell ALISI o TRy i ST ot | §8eh §1¢ d ST Ugd 3R Tia-TTie Sileh IRTeehis
# 7 AT & aRSHT & Jerreerd Fi 3814 RS § geATehH hi STHHR ol

$9 SR $© URSHI = ST foh Yferd F 31d deh Iieh ST &1 g1 ey §1 361+ RIS s dTeil oh Getlth i HredTs &t AT hl | 56

R e S A gferd Sifeial & ard Y ofR Jaeh! & aRSHI & S gid &1 ahe o aeT QU1 3519 et foh ST AsTed g,
arfes ameet & enfAe mRifuat et gt s S gk

BT h AR HRATS ST

fO%ieh It = gt foh <21 A 31y eRTe & Je § s &7l 1 Hid g3 &1 difed uRaRi A 38 sam ik &g fa dfiaw & g oft gferw 2
aRert & s 81 faw &1 381 39 gufraguf admr

317 gl ok T H g @7 gaTed gU & SR gferd W 3] fS™ieRt 81 St TTaem=l o1 Ut &hid §¢ uRSHI & a3 gid folw s
AqIeq | 3B gferd ol &t & (g2 iRg &1

RIS S Tel bl Gt SHTRR HIRaTs I AT

B 3 gl o ufkerl o1 SRIT § b 92 R A1fthan & B¢ TRt & A8 Sam & g1 1Y § 8k I s ot gl fag 7y sgia
gferd & Tial & 915 & IRTE S99 374 dTet Yoicl 3R 31 IRTH S aTe! o AT dieg e hIXATs e i el

31 el foh prars Yt gt anfeT foh hiE Rt Ted & ervra & ot 71 811 S ASid a¥ich & g, arfcs gt SISt ot wor s s
gl


https://www.bhaskar.com/local/mp/sagar/news/nhrc-priyank-kanungo-sagar-banda-liquor-tragedy-police-statement-139039455.html
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i Aaj Tak, Online News, 16/09/2026

human-rights-commission-team-meets-families-of-hooch-victims-in-sagar-
Icin-dskc-2643220-2026-09-15

TRBRI eI chl RTE § 20 Hid! AR hig # NHRC & G, fifgal & s oof 9 817 R wgh &

Sagar Poisonous Liquor Tragedy: SR STgdiel eRT &hig & Uifed @ fAet NHRC i &m. fiaies st 3 gferd ol sam gt
A SR R R T FRars & fAder iRw. ug gt we...

aajtak.in
9, 15 fAdeR 2026, 31938 4:52 PM IST

T AFET@RR AT (NHRC) 6t Ueh &5 3 Hea uaer & amR foiet & STgsiett r1a et & Hifat & ufkart & gerresra 6t ofk
g ot 39 AT § T BT ohet b fAaer faa,

NHRC de& fUaies g 3 srara fob &9 A gferd & difsdl & aReHT & sam gid 35t @i @l sval, &ifs 399 @ go A grar fhar an
o5 QG areft ek =1El fohar mam 8.

SiaT gt # STgdiett RTa 919 & 31 ek A & A 20 AN ehl HId 81 Ieh! & 3R H3 31T aelds AfShel Shielst SRUATA H FelTol
T TG §; TO AN aht STl eht AT off e 1S .

gferd 3 39 AHe § 319 deh 30 # & 19 RIf0AT ot IRTAR fohan 8. J iR, Ay elteft It Fereid reTgq areft +ff 'R 8.
gfere &l @moraret i NHRC &t ek

LA & Aged # NHRC & = SR 3R geR idt § Rart & Hellehld . a8 H UsehRI @ S1d &hd §U AT A gl fob difsdl &
feederRt A 3% Famar 3 g A & a1 oft g 3 393 7919 oot A8 fohu €,

3 g, "Ig T 988 gURIYUT 8. T AT g gV &. Qe R F gfer Y 9t Smiert 8. weft st e ot are foRa
ST 118 Y. A el aht 3+Tch ST Jd Gof et Al (3T faam 8. IRaRT &1 SR & 36 gfer A 7 ot wiriia erme smgfderdfart &
g fog § o 7 & IS Prars i d."

HILIT A 3T gl foh Si4 gferd & forer 7 Foft er1e golel 6t Gt a9 3iR I [EaTh O Hhrars e & ot 3mrg .
TRBRI GepHI IR FaTel

NHRC ¥e® 7 39 a1d R it &R S1TE 6 O eR1ar & 7 g8, 3 IRt Aeg) arett goprl & @dial 78 off.

Heg uaer o w3l Mifdg &g IoTgd A 811 8t 7 SudTet a1 3IRT fohan o1 3R difgal & aRkaRt & qerrenra o off. 3614 g ot atwom & of
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